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rluLbl\&iUl_ O, ﬁ\ g@ &m
Appllccnt Qq M\ng"/ ‘
,Resounbenusb] &N@W %
’ advocate for ﬁnollpam_(
. Acvocale for Kespondent(s) M L. K
A"‘ - .
R R . .
- Lot £ s .
'_jo”es of he Hpq_l_s:'rx J f..:m'i.Eﬁ o OI\JJI h Or Pu, uuuu AL - .
R '22.9.00 et - TR
_ Present: Hon ble Mr.JustJ.ce D N.Choudhur
L S "+ | .- Vice=Chairman.
CoETan o
.y, "r: ~ ~.| . -
ﬁ’u Heard Mr.B.KeSharma learned counsel
e .ﬂ-’gnuanmﬂ ?‘g for the applicant and Mr.A.Deb Roy, Sre
form aBd hin i, C.GeSsCe for the 'responEients.
TP
LR Application is admitted . Call for
:}ms‘ 56/888'8’ records. Issue notice to show case as to
P T = LN
b )G 5 6507 why the impugned orders dated 13.6.2000
‘ \?Jl/ (Annexure 10, 20.7.2000{(Annexure 12)and
N 23.8,2000(Annexure 14) shall not be sus-
W’:% 7”\’0 pended during the pendency of the appli- \
% % \ cation. ‘ |
Mu«q}w _ Heard counsel for the partiese. In.the
;4;i ; / / ' meantime the recovery of the amount of
/ o No//('a /( Rse - 70 Bhousand shall remain suspended unti
a«d Kent b D) for bowss Sore P o
/o éq/f\m&n/ No{ & further orders.
V‘/o@__ﬁ//\/o R21S i“ 2217 List on 27.10.00 for orders.
olict. a5 |]16{um .
‘ . lm Vice-Chairman
I EL
- T 27 10.d0 On the prayer of Mr.A.DPeb Roy, SKC.GeSe
our Wweeks time is allowed for filing of
% \0 2000 fouar weeks ) .
, . ,writtex?_ statement. List on j28.11.2090fcr‘ :
@ g&.h.\}\(!& \r'u-/po'\’*\- . orderse o
&\1“ RWM“—QV‘Z o R ‘ [/\/—-————-‘—\/
o Vice~-Chairman
[
%udf cam
28.11.00 - °  await ‘service report.
List on 1.1.2001 for order.
@ gm\&-\\w\amk* we SHI
QNM\*@"’? U—OY Vice-Chairman ®
@\ wis haa b’“’\%‘ P9
w - k \xsm
% ; ’7»5/\16]




céaﬂ* Gﬁe&uéfaun s e ; . :
% 4 1.1.2001 Await service report for tespondent . ‘
Aooidot S | . L
& | 3 ., -No.4 Mr B.C. Pathak, learned Addl. C.G.S.C.
2 : ‘ \ . : ,
' wt .., - accepts netice ~on behalf of respondent No.l.
No Lioe D% Lepvesl 67 ‘Mr B.C, Das, learned counsel for respondent
FoesRopchont No 2, dv%m,- Nos.2vand 3- is present. List on 30 1.2001 to
Ao A"‘%"M ,  enable the respondent Nos.l, 2 and 3 to file
%ﬁ)‘ ~ " written statement.
N o v arithemn &hotemant™ o 0 Vice-Chairman
\ o nkm’ : ) -
"wa’ hoa %LQJ'J . ) \ ) ¢ < g L
ey R o 151.2_.200! _' ' . No ‘f/.'writt».en statement, so sar, iled
_ ‘3;9‘;,0\ N NI . by .any o. the respondents. List again on 16.3.01
‘\_ -7 _. . , i . .*).“ ‘“
- or wrlti’gé] statement and orders. - CT
- Vice-Chairman
“ nkm --
. \')\'_').’ a\w %
L By man M}‘MWQU% 25*1\2@;.
« SOV {g ./Q“\ Mm L /)u“ ™~
ﬁ““ﬂh - ' -~
QS*\/‘W\\LQ,@Q Q“X\) ‘ : .
25 L, 2001 " Written state ment has ﬁled The applicant
Nb& ﬁ_ ﬁf-\d * may file rejoinder, J_f any, ~withih two weeks -
- “from today V i
, ' 'In place of Mr K. N. Choudhury and ‘M Bs€s,.
o ("Das the name of Mr A, Deb Roy, learned Sr e

<)

nkm

e 9.5.01

bb

0.A.N0.280/2000 - - " . A \

&

. - C.G.S.C., may be shown as counsel for the

' respondents.

List the case far I'.e'rd‘e_fs' on 9501

a Vice~-Chairman

It has bnn otatnd that uritton
etatmont has besn fi.lld. Thc applicaut
may fFile rojoindor,il’ any, uithin throo

wuka 'rom today.

. List Por order is on 2!5.5.200’1 .

}
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: Notes -of thé I—{‘t—:é;st—ryv P Date * Order of the Tribunal =~ ) ’b
31 .5.01 Written statement has been Filed,
List the case for hearing on 28-6-01.
Meanuhile , the applicent may Ffile
Ny J;,_;_ko{%cbm. st oo rejeinder within 2 weeks from today.
P A
‘ : i Vice«Chairman
1@:’#'{9{ :
847401 - VWritten statement has been fileds
Two weeks time is allowed to the applie
(- F-209) cant to file rejoinder. List on 1.8.01
N R%;O ol o for orders.
o AL
_ L C Lk
M Vﬁq Arel Kanbe(l?a\g\
= | 3
h 148401 , Writtén statement has already been
g, 7,7,\,\; ! ' | £iled, Let th.ls case be listed for
‘/ hearing on 5.9.01,
' L epinm 4 I
. A A im Vice=Chairman
W W!/ {
g S +9.01 Judgnent delivered in open Courts
BN Kept in separate sheets. Application is
“- g -7 L dimissed. No cost ge '
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

@riginalprplication No. 280 of 2000

. {

Date of b‘ecisj_gna . 59?.’.‘9

e

Sri Kamta Prasgad .

l':t—l.tas’cun-mm

e e e e ~-Petitioner(s)

Mr.B.KsSharma, Mr.S. Sarma

@’mwm‘mmw,mm

am;‘mmma-mmm—q_imm-mucafﬂ
L] . .

Advocate for the
' : o Petitioner(s)
=Versys-—
Union of India & Ors.

"mkm«‘san\nm

™= = = = e o oRespondent ! )

Mr.A.Deb ROY. sr.coG 0S5eCe

e e e L - ,.. ;_Adx_ro(‘-iat\e for the
. Re 3pondent { s)
. ) RAT IVE HEWER
- THE HON'BLE. MReKeKeSHARIA 2 INI.STRMN |
THE HON*BLp

-

le Whether Re

* POrters of local.
Jjudgment ?

‘papers may be allowed to see the
To ke referred to the Reporter or not ?
3.
4. ?

‘ ¥ TRATIVE HMEMBER
Judgment delivereqg Dy Hon'ble : ADMINISTRATIVE MEN
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUBAHATI BENCH

Original Application No.280 of 2000

Date of Order: This the Sth Day of August 2001
HON*BLE MR.KqKoSHARM’A,NWIINISTRA’L‘IVE MEMB ER

o~

1. Sri Kamta Prasad
Son of late Sri Sumera
Scientist, Agricultural Regearch,
» Mozoram Centre, Kalasib MiZOrame cees Applicant.

By Advocate Mr.BeKesSharma, Mr.S.%ama
~Vs= |
1. Union of India, represented by the
Secretary to the Govermment of India
Ministry of Agriculture, Kaishi Bhawan,
New Delhi-l .

2¢ The Director General, ICAR, Krighi
Bhawan, New Delhi-1 _

3¢ The Director, ICAR Regearch Complex
for NEH Region, Umroi Road,
Umian, (Barapani) Meghalaya,

4. DBr,NeSeAzad Thakur, Joint Director, |
ICAR, Mdbzoram Centre, Mizoram. eesees Respondents,

By Advocate Mr.A.Deb Roy, SreCeueS.Ce

O_R_D_‘E_ R e

Koo SHARMA MEMB ER(ADMN) 8

By this application under Section 19 of Administra-

tive Tribunals Act, the only relief. sought by the appl icant

: 18 regarding the recovery of amourit of Rse 10,000/-. by

impugned orderg dated 1e3.-.6-=zooox;m@me-;o) odated 20.7.2000
(Annexure 12), dated 23.8.2000 (Annexure 14). The relevant
facts are that by order dated 6th November 1999(Annexure 1)

the applicant was made incharge of Scientist Home. By another

order dated 22nd March 2000 the Scientise Home was alloted

\_ C k (.Lg [/w\cﬁﬂy contd/=
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to the applicant as a residential quarter. The Scientist

House (Quarter No.2) was shifted to another premises, but some
furnitures were lying in the said Quarter No.2. The ICAR
Mizoram Centre undertook some develorment work. Respondent

No.4 constituted a Gommittée under the Chairmanship of
applicant for construction of water tank at Kalasib Mizoram

for which he had taken an advance &, 10,000/~ on 16th March
2000« As the applicant had been alloted the quarter on 22,3.2000,
the Joint Director issued an order dated 3rd April 2000 reques-
ting him to ensure that all materials lying in the Scientist
Home(old Quarter No.2)was shifted to the New Scientist Home
positively by 4th April 2000. This was not done by the appli=-
cant. It is stated in the application that on 5th April 2000
when the applicant had gone td hosgpital, the Joint Director
(Respondent No.4) cut the lock of his residence and took away
nearly 15,000/- including Rs.10,000/«~ which was kept for payment
to workers. On return the applicant immediately lodged an

FIR in the Kolasib Police Station on 5.4.2000. Immediately

on 6.4.2000 the applicant intimated the inaiden£ to the
Director, ICAR, Barapani, However, the Joint Director issued

a memo to the applicant on 19th May 2000 and 30th May 2000

for non payment of wages to labour and asked the reasons on

or before 31lst May 2000. By order dated 13th June 2000(Annesurel0
20th July 2000(Annexure 12) and 23rd August 2000(Annexure 14)
the applicant was directed to refund the amount of Rs.10,000/~
alleged to be misappropriated by the applicent. The applicant
has approached this Tribunal challenging the 1mpugnéd orders
on the ground that the orders are illegal and arﬁitrary passed
only to harass the applicant.

Mr.S.S8arma learned counsel for the applicant argued
that the Respondents have issued the aforesaid impugned orders
without making proper enquiry into the matter. An enquiry
should have been orderedlto verify the serious charge of

contd/=



misappropriation.
The respondents have filed the written statément.
| U) snefyeihe i T;

Mre.&.Deb ROy, SreCeG.3.Ce. pag g a letter dated

22.6.2000(Annexureixf) addressed to the Director ICAR, for
misappropriation of office money amounting to kse 10,000/

by shri Kamta Prasad., He also argued that the applicant

had taken money on 16th March 2000 and kept it with him

up to 5th April 2000. Mr.Deb Roy stigzdkkhat the Joint
Director constituted a Committee snder the 3 persons to
physically verify the articles at Scientist's Home and to
shift the same from Scientist®'s Home(Quarter No,2) to New
Scientist Home, According to the respondents the applicant
informed that the office money had been lost from his
residence on 5;4.2000 and he had lodged a FIR at Kolasib
Police Station against the Joint Director and other staff
members of this Centre. Police 1ﬁvéstigated the case and
found that charge waslfalse. Mr.A.Jeb Roy,also stated that
the applicant had taken the amount'of Rs¢ 10,000/=for the
purpose of paying the wages of'the workers. But the applicant
‘did not pay the wages to the workers after receiving the

cash money as such the money was misappropriated. Mr.A.Deb Roy
also produced a letter dated 11lth January 2001 written by
the applicant to the Joint Director which is reproduced

belows=

"I would like to request your kind honour that
remaining Govt.materials/items which are lying

in my quarter(Quarter No.2) may kindly be taken

out at the earliest as these are unnecessarily
occupying space in my residence and creating problem
to me. It is astonishing that materials/items have
been taken twice but still all the items/materials
have not been taken out may be due to certain convert
reasons best known to your kind authority only."

This letter shows that articles were not taken by breaking
lock. The allegation made by the applicant against Respondent

No.4 that during his absence the Joint Director broke lock

©of his residence and took away ks, 15,000/= and other

| C b
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belonging is absolutely false and fabricated with malafide
intention. When the committee members approached in pursuance
of the above office order, the applicant was personally
present at his quarter.

I have carefully considered the submissions
m3de on behalf of the applicant and also heard Mr.A.Deb Roy,
SrsCeGeSeCe at length, Mr,Deb Roy argued that as the applicant
had not used the money for the purpose for which it was |
'iézgz;éf The recovery of money ordered by respondent No.4
did not violate any rules. The applicant filed false FIR and
hatched a consﬁiracy with an effort to hide the actual fact
and to malign the image of the Joint Director and other
staff members, for his act of misappropriation of office moneye
The applicant also made allegation against the Joint Director
which is proved to be false by letter dated 11th Jan.2001
requesting the removal of the remaining materials of his

quarter,

The applicant has submitted Rejoinder to the
Written statement at the time of hearing stage to-day. On
perusal of the records I find that there is no illegality
in the impugned orders. The allegations made by the applicant
lock credibility, His action in keeping the cash at home
and not in office is not understandable when the money was
not immediately required, it should not have been drawn., The
applicant should have ensured return of materials belonging
to ‘Scientist Home by 4th April 2000 as instructed. There
appears to be great force in the Sre.C+GeSeCeunsels argument
that applicant was present when verification of articles was
undertaken. Some articles could not be verified as those

were locked in a room. If the allegation of the applicant

\(v (/LéstthA* | contd/-



that lock wag broken is to be believed it is not understood
ﬁov the remaining articles in a locked room were left
behind. Accordingly, Application is dismissed, There sghall

however be no order as to costs.

The interim order dated 22.9.00 suspending the

recovery of amount Rse 10,000/= is vacated.

(£ .'lC_S(/\ég}\&_r

. (Ko Ko SHARMA)
LM . N)MINISTRAT IVE MEMBER
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BEFOEE'THE CENTRAL ADMINISTRATIVE T:?ZUNGL
GUWAHATI BENCH @ SJWAHATI

£Qn apﬁlleat1mn under section 12 of th2 Central fAdministrative
Tr‘b4nal th 193532 ‘

' L . No :ELéED of 20000

Retwesn

Sri Kamta Frasad , . .
Son of late Sri Sumera ‘
Srientist ,Agricultural Research,

CIndian Council-of Agricultural Research,

ICAR, Mizovam Centre; Kalasib Mizoram.:
’ ' ... Applicant.

AND —

1. Union of. .Indla, represented Sy the
Secretary bto the Government of India

Ministry of Agriculture, Waishi '

Fhawan, New Delhi-1.

.. Tha Director General ICAR , Krishi
Bhawan Ngw Delhi-1i.

AN
2. The Director, ICAR  FResearch Complex
for  NEH Region,  Umroi  Foad, _
Umiam, (Barapani) Meghalaya. ’
4. Dr. N.S.Azad Thakur; Joint Divector, .
ICAR Mizovam Centre, Mizoram. . 4
e o mespondents *
DLTAIFC oF THE'QPPLiEQTIDNg
1. FARTICULARS OF ORDER AGAINST WHICH THIZ
AFFLICATION I8 MADE.
The present 3ppliaatiﬁn is &ivacteﬁ agains’ the orders

dated  13.6.2000 (Anmexure- 107, ©€.7.2000  (Annexure-12) and -
. k¥l

Rt

ku.;ukﬁﬁﬁiﬁnnpzure Ly by whlth thc rmspumdenu: have sought  to

re:Effi;_ffl—;flﬁﬂﬂL£;~f£LjEiE?@,@9 fram the applicant illegally

without hﬂllding vvany enqui.'f}'

Z. JURISDICTION .OF THE TRIBUNAL \
That the applicant declares that the subject matter of  the-

PPN

'ﬁregent application is well within the.Juriadicticn of this Hon'—.

o }iv'l"' ‘ 7 ‘ Y

§
<% 2
1



ble Tribunal.
3. LIMITATION

The . applicants declares that the bresent' application have
been filed within the limitation period prescribed under Bection
21 of the Administrative Tribunal Act 1385.
4, FACTS OF THE CTASE
4.1 ' . That .the applicant is a citizen of India and as -such

he i

i

entitied,tm all the rights and privileges as aguaranteed
 under the Constitution of India and laws framed thereunder.

- ' . ‘ . .
4,7 ' »Thét the applicant entered.igté the services undef the
respondents as  a  Scientist in the diécipline' of  Agricultural
Ewvtension in the year';?QG. Thereafter, a% per the 5éryice,,candi—
tions he was transferved and posted to ICAR Mizovam Centre and he

continued to perform duties with the bes of his abilities and to

b
tHe satisfaction of all concerned.
T
2
d4.3. .That during the service at ICAR Mizoram Centre  the

Ar9$pondents Lok wp varimuafdevelapmeﬁt‘worka.and one of which was
canﬁtructign m? water ﬁank at Malasib Mizoram. The respondents for
cmnstructiéh’:af the said water tank adnﬁtitgted a committee and
the appliﬁant*being.the most sincere ahd‘ragpmnﬁiblﬁ officer, was

affered the Chairmanship

il

f the said committee. To that effect the

Jmint Director I0AR Mizoram Centre issued an order dated et P = L

Cappointing the applicant. as Chairman of the said Committee.
4.4 That as stated above the‘applicantﬁ%aﬁ heen performing -

his duties to the satisfaction of all concerned . The respandents

being highly satisfied with his performance Sffered the Charge of

Srientist ‘Hame which is a part of the respondents office to per—

form  research warks vide order N BO(MZIE/7S/86/Vnl 175166 dated



\r‘.

N

£.11.99% issued by the Joint Director IT"J Mizoram Centre. e
'A Epy of the mrdev dzted 6&.11.%2 is annexed
herewith And mavied as ANMEXURE- 1,

4.5 That the respondents thereaftsr, issued an order vide Mo

~

RCOMZIY E /34£8E/549@ dated 22.3.2000 Ly which the Sripntist Home

guarter Mo 2 has been allotted to the appllran1 - Fursuant tin o the

. e et .

aforesaid order dated 2Z2.3.2000 alluttan th@ geid quarter, the

applicant submitted his a;cupati@n repart'on 1.4.2000 following

 the norms and Fules.

Copies of the order dated Z2.2.2002 and uEEUpmtlﬂﬂ

report  dated  1.4.2085 are annexed herewith and

marked as ANNEXURES 2 % 3 respectively.

4.6, That the Applicant states that the abuove Annexure-3

order dated ;;,u.hﬁmm men' oned above has not been issued o the

incharge Sﬁientist Home with a maiafiée intention tﬁ harass him.
HoQaver; in & iether date manipulating the said worder dated
:::a-»?vw a copy has bgen furnished to incharge Scientist Hmﬁe for
éarly-necessary actimn for the reason best Kriown tb thé a@fhority
concernad. |

The  app1icant craves leave of this Hon'ble Tribunal o
produce  the manipﬁlated order dated 23.3.&8@@ and when neces-
sary for dispogél of this applicatiqhu
d,7. _Thatu thereafter the Jﬁ;nt Director issued an  arder
vide_‘NQHECCMZZE/34/86/55QE dated 3.4;2@@@'by wiiczh it Haﬁ been .
intimated that ﬁhe fmrmgr incharge of the Scientist Home has been

renil d tu ensure that all thei&ateriais lying in the sgcoientist

- A

home ar@'shifte¢ positively by 4,4, 72008, It is periinent’ Lo men-

afta&hed with

!!1

tion here that the Scientist Home in queﬁtimn BEY

0}



the quarter in which the applicant is presently residing i.e.
: 1]

Gtr.No.2 (0ldl andvthe said Scientist .Home has already been shift-

ed ancther  piacé, but some fﬁrniturea were lying in ﬁhe said
éuérter N 2. o | | 4 i
T A copy of thé arder dated 3.4.2000 ois  annexed
herewith and marked as Anngxure-4.
4.8. Thaf the applicant fell sick and accordingly hé 'tmok-
casual  leave  initially for 1 172 ﬂéya i.e. w.e.f 3.4:2@@@ to
.4n4e2®@@=‘ Tﬁe said leave was further eﬁtendeﬁ vp to 7.4.2000 due
Cto cdntinﬁatioﬁ o% his aforesaid ailment. Suddenly witﬁaut any
notice, fhe-regpqmdentz during his visit to Hﬁapital on 5Q4.2mmw
cut‘ the look ﬁf his residencé in the-hame of affice shiftihg " and
bock away nearly Rs.15,00@/-including Fs.10,000/~ which was . kept
for pgyment of  workers and others belong{ngs. On  return tﬁe
applicant was '5hocﬁéd and immediately'he lodged an FiR in the
Hmlaaib_ Folice 'Sﬁatimn, Mizaram pn-5?4.2@@@'. affer téking due
permissicn ffom €be concerned authmrity, with a reqguest to  inves-—
‘tigate the métter..In his aforesaid FIR he named~sm6ei of. the
Cemployees of the respendemté inclading tﬁe Jaipt}ﬁirectér, ICAR,
Mizoram ‘Centre. Immediatély ﬁnlthe next date i.e;_ 6.4?2&@@ the
applicant,iqfimated the féct_ﬁq the :Director, ICAH, éarépéni,
A‘gapy of the letter da%eﬁ,ﬁ,4=2@EE ernclosing the
FIR dated 5.4.2000 is annéxed herewith and marked
as Annexure-3 and (A respectively.
The applicant craves leave of this Hon'ble Tvibunal
EG prudu&e the leavevapplicatiunﬁ at the‘tihg of
hearing of the rcase. |
4.9, That the applicant begs to state that after the afore-
%g said incident he wrizte a 1et€eﬁ o fhé Joint Director, ICAR,

4



) ‘-‘ . . - N ‘ ‘- . ' . \
requeéting him to arrange payment of FEs.300@8/- to the workers who
worked int the-underground water tank site. The applicant wrote
this letter due to the fact that ‘the ﬁogey which was iying with

him i.e. Rs.10,000/~ for their payment has aiready-heeﬁ theft.

A copy of the letter dated 7.4.2000 is annexed

herewith and marked as Annexure—&.

4.10. . That the ;aint Director étespgndéhts S _knawing'
fully weli'aﬁﬁut the situation with an ulteriar mo%i?é issued an
order vide Ng.EC(Mi)P/153797/5624 dated iQ,S,EQE@xisxued an order
askiﬁg' emplanaticn tm“ihe appiicaﬁf as tarwhy the . payment Lo
workers engaged :fmr tpnstructidh of underground water taﬁk] has
net been made . The"Joint Director khew'ab@ﬁt the fact and he also
knew the" fact -that he is ahvaCEuged in the FIR lodgéd by «fhe
applycant . However, to harass the applicant the aaidfjafhf Direc—
Cbor i%ﬁﬂéﬁ tﬁe afdregafdkﬁrQer'dated 19.5.2000 without disposing
of the_apﬁlicant’s request for making payment'ta the workers vide |
ﬁnnemure—é 1etté} dated 7.4.2000.
| A 'cmpy ﬁf thé letter dated 19.5.2008 is annexed‘

‘herewith and marked as Annexure-7.

'4u11.' -+ That the aﬁpliﬁanﬁ Segé to state that the respondents

] é has been harassing him thrmugh&ut'his serviﬁe career at

Mizoram  for ;%Bé réasang best known to him. From  the afarésa;d‘
action it can VEYY wéli.be aﬁsumeg tﬁat~the éntire acfign_is hased

=N Sheer‘.malafidé nothing else. The respondeﬁt. NG‘ 4. has not

stoﬁped his' a;#i@n and again Ee; issued an osrder vide 'No.
RCCM;)P/ISE/B?/%G&#.ldated 20.5.2000 asking explanation from  the

applicantuas‘tﬁfwﬁy the paymenté to the Qérkérﬁ of ﬁhe;watar tank

has nﬁt heen @ade;, | .

\éﬁ ' ; ' t A ocopy of the said.ﬁrder dated BE.S}E@@@ is

. Ld »

3



annexed herewith and marked as ANNEXURE-8,

4,12, That the applicant on receipt of the aforesaid

lettaer 'datéd C19.572000 (Annexure~7.) made a reprasentation Eu—

plaining.all the facts to the Joint Director ICAR Mizoram Centre.
A copy of  the =said representaticon dated
2.5, 2000 ~£5_annémed herewith and marked as

ANNEXURE~%,

4.13. . That the édplicant begs to state that the respondent No
4 as stated above has been harassing the apblicant'all throggh@ut
hig sérQicevcareer; The_Scientist Home has been shifted to another
place and thereafter arnly the YEEﬁOR&EﬁﬁS-hAVE allotted the guar-
ter %m the applicant . Hmweve%, some of the materials lyiﬂg un-
trénsferved and Wag l?ing'in the applicants quafter and ‘the
respondents ﬁouldsﬁavé shifted thém in the ﬁ}esence of thé appli-~
cant . In fact w,e,f, 1.4.2000 the éﬁarter Mo & (Gldy has  been
éllotted to the applicant and there is no 1aw-;ar br@akiné the

locks in his absence. .

4,14, " That the applicéni begs to state that the respondent No

<4 after’ some time issued an order vide New - REZ(MZIF/1S3/97/72720

dated 132.6.2000 by which the applicant has been asked Lo vefund

the said aoount of Fs 10,000.00 within wne  wesk  failing which

'disciplihary action would be taken as per rule against him.

[N

A zopy of the said order. dated 12.6.2000 is

annexed herewith and marked as ANNEXURE~i@k

4.15. That the applicant begsbt@_stéte that immediately on



&

e

receipt of the. said Annexuf9w1@‘arder dated 13.6.72002 wmade a

representation on 30.6.2008, to the respondent No 4 highlighting

the factual position. The copy of the said representation has a;aév

" been submitted ta the Director ICAE'(%espandent Neo 30

)

‘ ' A copy of the said. representation dated

30.6.2000 is annewed herewith and marked as

'  ANNEXURE-11.

4.16. Tﬁat the resﬁondent.No 4'a5'qsga1 without disposing
of the repreaen%étion.dated BQQGQEBGE'{AnnéquE*Ii), filed by the

applicant issued another order vide Nao RCCMZOF/153/97 /5787 'éated

0.7 .2008° by wﬁich the applicant haé been asked to rafund the

aforesaid amount of Fe 10,800.00 failing which same will be de— .-

ducted in two qual-inatallmenta ige,‘S;ﬁB@;Q@ i3y manth from o the
salary of August and September? 2aea.
A copy of the said order dated 20.7.:800 is

ahmexed herewith and marked as ANKNEXURE-1Z.

4.17. . That immediately on receipt of the aforesaid

(Annexure—12 ) arder dated 20.7.zZ000 ybhe applicant made a de-

tailed"répresenﬁgtgan on 194.8.2008 ta-tha}resbondent no 4 , with a

copy to the reéﬁﬁndent Noe 2 director ICAR. “ ‘

A copy of the representation dated (4.8.2000

is annexed herewith as ANNEXURE-13.

4.18. That the applicant begs tooostate that respondents

Noo 4 instead of diapmgingéthe aforesaid represehtatimn filed by
the: applicant  has issued ye% anather oy der vide . Nao
RCCMZ)P/lSB/B?fSSBS dated 25.8.2000 by which the decision has beén

cohveyed, to him that Rs 5,000.00 per Month-will be deducted from

7
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hisz salary of the month of August and September 2000.

”~

& oopy of the aéid order dated Z3.8.2000 is

annexed herewith and marked as ANNEXURE-14.

4,19, That thé applicant begs to state that the entire
action on the part of the respondent Ne 4 iﬁnillegal ad same has
heen done with malafide intention anly %o harass him and to spoil
hiEIHEEFQiEE carger. -Each'and every acticn on the part of the
respondent No 4 smakes malafide and all the impugned arders  have
been issued with ulterior motive only to harass the applicant: and

to destroy his service career,

F.28. . That the applicant submits that the acticon on the
part of the respondents are illegal and violative of relevant
rules guiding the field. It is noteworthy to mention here that the

respondents © have issued the aforesaid. impugned orders  without

-making préﬂer enquiry into the matter. More sao when the respondent

N 4 is a named accusad and - till-date he Mas not controverted the

fact, he could not have issued the aforesaid impugnec arders  of

FELTVEYY .

;o

4.21. That the applicant submits that the law is well

settled that no order of recovery can be issued without hoelding

o

due enquiry by the competent authority and the respondent  Noo s

nok the proper authority to-do so and hence the all the impugnéd

orders are liable to be set aside and quéahed.

4}32, . That the applicant submits that the respondents

have issued the aforesaid impugned orders without any authority

cand . without  any enquiry into the matter. In fact the matter in

question is pending investigation before the Incharge,Molasib

Foalice Station ard at this stage no such orders conld have  been

~ - . 8
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issued and hen@e’thé impugned orders are liable to set aside and

guashed.:

5. GROUNDS WITH LEGAL FROVISIONS

‘5.1, Fe%-fhat the entire action en the pﬁrt af the respon-

dents  in iﬁsming the aforesaid impugned orders dated 13.6.2800

Bt

CAnnexure-1@ -, 20.7.2000 (Annexure~12} and 25.8.20008 (Annexure-

143 is illegal and arbitrary and same are liable to be»aei aside

and quashed.

s T " For  that  the regpandent Noo 4 is  not  the competent
authmrify to issue the aforesald, impugned orders dated 3.6.2066

CAnnexure-10)  , 20.7.2000 (Annexure—12) and 23.B.2008 (Annexure-
143 pénaliging the applicant and as such same are liable %o be set
aside and guashed.

-

9.3, . For that the respondents No 4 has acted illegally in

Cissuing  the aforesaid impugned orders dated 12.6.7000 (Annexure-

1mar zw,7.2m3@ (Annexure-12) and 23.8.3000 CAnnesure-14) ,  in-

view of the fact that he is a named acoused of the incident led to

the aforesaid controversy  and hence the -aforesaid orders  are

liable to be set aside and quashed.

S.4. For  that' the relevant rules guiding the field dees n@t

5

permit such an action on the part of the respondents  in issuing

the impugnéd_,mﬁdérs dated 13.6.2000 TCArnexure-13) ;- 2@.7.2000

A% Y

CArnnexure-12)  and 232.8.2000 (Annexure~14) and hence, same are
liable to be set ewside and gquashed.
5.5, Fur'tha& the applicant at present d?awing.a basic pay of

Fs 9108.00 per month and hence the amount of recovery mentioned in

~
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the impugned crders is not sustainable and liable to be set aside

and guashed.

5.6 For that the respondent No 4 is not being the appainting
éuthority, he coﬁld’hmt have been issued the afuresaid impugned
srders dated 13.6,E@Q@»(ﬁnnemur9*irb ; 2R.7.2000 (Annexure—12Z) and
I3.8.2000 (Annexure-143 and hénce the same are not sustainable in

- A .
the eye of law and liable to be sst aside

‘5_7,' For $hat in any view of the matter the action on 'thé

Part 'ofvthe Respondents is‘nat sustainable in the ﬁ}e af law  and
liable tovhe set aside and guashed.
The applican£ craves.leave af this Honfble Tf;bunal o
advance more graundsvbath legal as well as factual at the

time of hearing of this case.

E. - DETAILS OF THE REMEDIES EXHAUéTED.

That the applicant declares that he has Exhausﬁed all the
pasSiblel deparﬁmentai remediea"touardé ghe redressal of the
grievanceé  in regard to which the present appii;atian haé bheen
made and,:pregentry hé has got no other alternative than to  ap-
p%aathed thiﬁ Honthle Tribunal.

+

7. MATTEF FENDING WITH ANY CTHER COURTS ’ /
That ﬁﬁe applicant declares that the matter recarding this
application . is not pending in any ather Court of Law  or  any

-~

ather authmtitp ar any other branch of the Hon’ble Tribunal.

—

8. RELIEF SOUGHT:
Under the facts and circumstances stand above Ehe applicant
prays that the instant application be admitted, records be call

for  a&nd UQén_hearing the parties =n the cause or causes that may

i@



leowing reliefs.

be éhown and on perusal of records be pleased to gfant the fol-

[N

8.1 Te .set aside the impugned orders dated - 13.6.2000

/

{Annexure-10%,20.7.2000 (Annexure-1Z) and 2%, 8.7008 (Annexure-147.

‘8.7 Cost of the application.

8.3 Any other relief/reliefs to which the present Applicant is
entitled tq_undér the facts and»ﬁircumaﬁancea'af the case and as

may bejdeem@dKfit and @r@per by the Hon'ble Tribunal.
o INTERIM ORDER FRAYED FOR:

Under ﬁhe facts and tiftuﬁﬁf%ncéﬁ mf'thg case the .applicgnt
prays f@r,ihferim ur@er.directiné'fhe feﬁpqnﬁentﬁ'hathtﬁ' recover
anyf amouﬁfiyfroﬁ the gpplicant, 5@3;&nding ﬁ@@ epef%tiﬁn of  the
impugned orders dated iS,E:iyéé (Annesure—1@F ?'2®g7£2@@B"(ﬁnnem~

- . ) ' o ! ' S ot
ure—127 andi ' ;23,8;,;2@{2@ C(lmne:-f;ure-ji-ﬁ»'ff’r_:h_\lrling» the pendency. of the \‘

A o | S .‘/Tti

LABE .

1@. THE AFFLICATION IS FILED THROUEH ADVOEATE:

° ‘ : - . * . . .
1. PARTICULARS OF THE FOSTAL ORDER : ’ -

(1) 1.P.0. Ho.: 26 501832 T (ii) pate: t4[9]200°
fiiin payabie at. Guwahati |

R - R
17, LIST.OF ENCLOSURES : - Az stated in the Index.



VERIFICATION
I, Bhri Eamta Pfasad, S/ Late Sumera FPrasad ',
aged abmut 3l years, presently working as Scientist Agriculture-
Extensi&n iﬁ'thé Mizovram ICAR Centre, Kalasi&, Mizoram, do here

by sdlemnly affirm and state-th%t the gﬁatement made in this

petition from paragraph L2, (5 G ""“24 (8 I £'22 _ . are
true to my _ iznwlpdqe ard those made in
paragraphs, G4 4o 4012 gm) ALK 4'1% , - o are
matters af records, ihformafian% derived. therefrom whiéh I

believe to be true and the rest are my humble submission before

this Hon'ble Tribunal.

: i Sv Lficatio o '21 ot g t =
LbLQ\JQ}U7‘And Ivszgn thi V?flf1~ﬂt1mﬂ on W Sde L day ep‘i MBQQT(
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IND IAN COUNCIL oF AGRICULTURAL, RESEARCH
ICar RESEARCH COMPLEX FOR N.E.H. REGION
MIZORAM CENTRE; KOLASIB~796 081:MIZORAM

No.ac(mz)E/VS/ssﬂvol.I/ézzni Dated Kolasib,the 6th Nov, '99

a

OFFICE# ORDER

Shri.quesh Kumarﬁscientist(Agronomy) is proceéding
on Transfer from ICAﬁznesearch Complex for NEH Region,Mizoram '
Centre,Xolasib + _ICAR Research Complex for WeH Region,Umiam,

He wasg holding %&éharge of Scientyst Home & hence the charge of

‘Scientist Home will pe looked after by Shri.kamta'Prasad.

8cien€ist(Ag:il.Extn.) with immediate sffect j,e, from
6th Nov, 199,

: &{f%{/ .
( N.s, Az THAKUR )

Joint,Director
-

“COPY_§93:.

1) Shri:kajesh KUmar}Scientist(Agronomy),ICAR Res.Complex for
NEH Region,Mizoram Centre.Kblasib for information.

%}/Shzﬂaﬁhmta Prasad.scientiat(Agril,Extnﬂ),rcaa Mizoram Centre,
Kolasib for information & necesgary action,

3) Bhri.G;N.Singh.Met.Observer(T~l).ICAR Mizorém Centre,Kolasib
for 1nformation.

. 4) For circulation of all staff members of ICAR Mizoram Centre,

5) Notice Boarqg,

0000
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P INDIAN COUNCIL OF YAGRICULTURAL RESEARCH &
i TICAR RESEARCH COMPLEX FOR N.E.H. REGTION

MIZOPAM CFNTRE:KOLASIB: 796 081iMIYORAM

e

NC, RC(MZ)B/34/86/ S0 Dated Kolasib,the 22nd Mar, 2000,
. r/‘ . IR 4

“";

OFFICE OMDER

In pursugnce of the 0ffice ordex Mo.RC(G)39/pt.
dt, 1lth Feb,2000, Umiam the present Scientist Home (Quarter No.?2)
should be shifted to Block *B' Quarter No.5 & 6(newly conetricted
Residential cquakter Type-IXI) with immediate effect,

. - The present Scimntist Home,quartex No.2(old qtr, )
hancefoxrth is alloted to Shri,Remta Prasad,Scimntist(agril.Extn)
with the following conditions w.e.£, 1.4.2000,

1. Wo subeletting or sharing of the accommodation will be allowed,

2., Blectric consumption charges,water charqges and any other
charges should be regullsxly paid by incumbent against his
alloted quarter,

3. The Officer to whom a residence i3 allowed shall maintain the
residenca of the premises in clean condition to the satisfactory
of the authority.

4. The allottee shall be responsible for any damage/destruction
of the quarter,

5. .No livestock should be maintained in the quarter/premises,

6 The allottees are advised not to encroach farmland, other
than the quarter plinth ares for gardaning,

( N.S. AZAD THAKUR )
#)Ioint Director
Copy to i- 743

1. The Director,ICAR Res.,Complex for NEH Reglon,Umroi Road, Umiam_
Meghalaya for his kind infoimation.

2. The Finanpe & Accounts Officer,ICAR Res.Complew for MFH Region,
Umroi Road, Umiam,Meghalaya for information.

£L3{/ 8hri. Ramta Prasad,Bbiantiut(Agril.Exzn.3.ICAR Mizoram Centre,

Kolasib,

4. 8hri. G.N. 5ingh,Met.Observer(T=I) to see that all the materials
- &re shifted 0 quarter No. § & 6 before 3lat March, 2000,

S. The i/c Sclentist's Home wlll remzin with the Joint Director
until furxther order.

6. X/c pstate Officer to see thét'éhifting should be\completed
hafoxq and on 31st March, 2000,
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH ICAR RESEARCH COMPLEX
FOR N.E.H. REGION MIZORAM CENTRE, KOLASIB-796081

Dated, Kolasib the 1™ April, 2000

. To «
The Joint Director
ICAR Mizoram Centre,
Kolasib ~ 79608 |

Sub. -Occupation of residential quarter No. 2 -Reg.
Str,

I am hereby submitting the occupation report of the quarter No.2 w.e.f. ™ April 2000 as
it has already been allotied on my name.  Further, it is requested that liming/distempering
alongwith some minor repair work may kindly be done o make it fit 0 reside. | shall be highly
obliged for the same. :

Submitted for kind consideration.

Thanking you,

Yours faithfylly,

)

Ny )
(KAMTAPEASAD)
Scientist, Agril. Extn.

ICAR Mizoram Centre
Kolasib-796081 (MIZORAM)
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4 . L a3
ICAR RESEARCH COMPLEX FOR Nek.H, REGION
NXZ0RrAM - CENTRE tKOLASIB 796- 081 1 NEZORAM

NooRC(MZ)R/34 /86 ot = Dated Kelasib,the g3 April, 2000,

FFICe O ER

/

{ NeSehz3d’ Phaiyr )
Jeint Directep

Copy tere

1) The Directer, IC.R Researcn Cemplex rer NEH
Regien, Unrei Read, Uniam, Meghalays rep his
kind rmatien,

2) Finance gnd Acceunts Officer, ICAR Res. Complex
Toxr NEH Region, Uaret Road, Umiem ¢ Meghalgys
for infermatien, "

\§)/ Shri Kemta Pragad (fermep incharge Soi.Heme) for
hig inforg:f.ton ht,:hatho uaa {gleg;e ,kezf ius
pexysengl 8 érately te fae Lilate
shifting of g: 15-@:?1' the acientigst héme,

4) Shri G.N.3qngy Met Obar, ts engyre that a1l the
materianlg are ghifted g Qarter Ne.5 & 6 &8s per
the 114¢ lying witn him,

5) 1/Co Entate te Bake necessary apy ement for
shifting, a8
6) I/C. Parm t® previde labsurerg on 4%h April, 2000

I8 shifting of Raterials frpm. quarter Ne,2 te
the New Scients, Home 1.0, quarter Ne,5 ¢ 6(
Howly muil¢ Tesidentia} quarter) Typesrir,

LA N XYY
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TRUE COPY
By hand

Dated: 06" April, 2000
To
The Director
ICAR Research Complex for
NEH Region, Umroi Road, Umiam
Meghalaya

Sub.: Application for FIR-reg.

Sir,

With due respect | would like 10 state that 1 am herewith enclosing a xerox copy of
application for FIR submitted to Officer Incharge, Kolasib Police Station, Kolasib for your kind
perusal. Further, I would like to request your kind honour with due submission to convey the
permission for FIR in writing as your kind honour has already been given over telephone on
05" April, 2000 (AN).

Submitted for kind consideration.

Thanking you with regards,

Encls: As cited above

Yours faithfully,
Sd./6/4
(KAMTA PRASAD)
Scientist, Agril. Extn.
ICAR Mizoram Centre
Kolasib-796081



1%~

TRUE CGPY

Dated: 05.04.2000

To
The Officer I/c
Kolasib Police Station
District Kolasib (Mizoram)

Sub.: Application for FIR-reg.

Sir,

a I would like to state that Shri Kabiruddin, TSM, Dr. K. Laxminarayana, Scientist (Soil
Science), Shri D. Chanda, Lab. Assisstent and Dr, N.S. Azadthakur, Joint Director, ICAR
Mizoram Centre came to my residence ( Qarter No. 2) around 8.30 AM on 05.04.2000. They
have cut the lock of my residence in my absence & taken away items/belongings such as
sforeweﬂ, chairs, sofa, colour T.V., gas slove, cylinders, crockery, gold ring (personal), etc. It .
has also been found later on that nearly Rs. 15000 (Rs. 10,000 Govt. money; approximately and
personal 5000) is missing. Govt. money had been withdrawn for construction of under ground

water tank at ICAR. The money is being kept at residence due to security reasons. They have

also threatened me and told that you take legal action. They have done this illegal and inhuman

work when I am suffering from fever & cold and already taken leave on same ground.

In view of the above said facts I would like to request your kind honour io kindly look

into the matter & take legal action.
Thanking you,

Yours faithfully,
Sd./5/4
(KAMTA PRASAD)
| Scientist, Agril. Extn.
ICAR Mizoram Centre
Kolasib-796081
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TRUE COPY
Urgent
Dated 7" April, 2000

To

The Joint Director

ICAR Mizoram Centre

~ Kolasib-796081
Sub.: Cdnstr&ction of underground water tank-reg.
Sir,

With due respect I would like to state that for making payment of labour wages, who
are doing the above said work, Rs. 3000/- (Three thousand) only may please be withdrawn.
Since they are pressing hard to get theivwages & they are hand to mouth, we should pay their
~wages at the earliest,
| Submitted for kind consideration and necessary action at your kind end.

Thanking you,
* Yours faithfully,
Sd./7/4,9.05 AM
(KAMTA PRASAD)
) Chairman Construction Committee of

Underground water tank

A
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INT ITAN COUNCII o ACHRTCILI IR AL RESEARCH
ICAR RESFEARCH COMPL™X FOR NL.VLHL pRCION
FIIZ20Ra CEMTRE :KOLAS TR « 796 081 MIZORAM

. o 0

NO. RC(Mz}p/153/a7/JE?Q<7, Dated Kolesib, the 19en Mey, 2000,

- OFFICE WOTE

It has come to the notice of th@,undercign@d that
You have not PAaid the wager of fOome of the workerg encaged
by you for construaction of the under-oronnd warer tank. It

has also come tO the notice that yon have drawn from the

bank angé received a snm ne Re, 10,000/~ Runees tepn tho'1s..n3
bank ,000/~ (Ru; )
only from the cashiecr nn i6th March, 2000, Plrase exnlain
at the aarliest why the Wares of the WOrkers has hot been

haild even though vou have received the caceh amount,

To

Shri Kemta Prasac, ,
Sclentist (Agril.ﬁxtn.),
dcar Mizoram Centre,Kolasibo

( N.s. AJZ" THAMIZIR )
' N ~Joint Nirector
N
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‘construction o)
"explain the reasons
' not paid even though you h

Rs, 10,000/~ (Rupees ten th

INDIAN COUNCII, OF AGHICU LTUPAL ‘RES L ARCH
ICAK RES EARCH COMPLEX PO N.F.i1, RPECTON
MIZORAM CFNT < <OLasSIB: 796 081 2 MIZO0AM

| e e e e ——

— St ww e e e e e

In continuation of office order NO. rRC (12 )P/

153/97/5624 dated 19th May, 2000 vou have not renlied
£1l]1 date regarding the non. pay

£ underground water tank. Hence,
2000 why it was

ment of labour wages towAards

you may

on or before 3lst Mav,
ave received the cash.amount of:

ousand)only on 16ﬁh“Marcn§20000

ToO

shri Kamta Prasad,
ceientist(Agril.Extn. ),
ICAR MizorammCentre,Kolasib°

{ N.S. Azﬁ%@%é;:;Un )

Joint Director




Ref: 1.

3

pn

Sir,

to

IC AR Res. Complex for NEIT Region.

IC AR Mizoram Centre.

Kolasib-796081
Office Note No. RC (MZ) P1153/97/5624 dated 19" Mav. 2000
My letter dated 7 April. 2000

I would like to state as under:

On 5% April, 2000 the lock of my residence (Quarter No.2) had been cut illegallv. The
money was being kept at my residence due fo sceurity reasons.  During that unwanted
and sad incidence government money regarding construction of underground waler tank
had been Jost alongwith some of my personal belongings and moncy Rs. 3000 -, Cn tne
same day highier authoritics have been informed and FIR has been lodged against the
suspects in Kolasib Pelice Station. Police is investigating the case.

On 7* April vide my letter (Ref. No. 2), it has alrcady been requested to vour kind
honour that money may kindly be withdrawn from bank to pay the labour wages but no
action has been taken on that letter.

The money (Rs.10000/-) had been withdrawn with vour kind consent as vou had put
vour signature as Joint Dircctor (First signatory). The same can be contirmcd from the
concerned  cheque from State Bank of India. Branch Kolasib.” records. 1lence the
phrasessentence in reference no. 1 “vou have drawn from the bank™ is not correct. 1
have put my signature as second signatory only. Yurther. it is stated that instead of
withdrawing the moncy despite my request 1 have been charged for nol making
pavment of labour wages.- When the money has been lost. how the pavinent zan be
done? I'may Kindly be advised What I should do?

Once again it is requested that moncy may kindlyv be withdrawn for paving the Iabour
wages at the carlicst. Since labourers are pressing hard for their wages.

Submitle(l for kind consideration and perusal at your Kind cnd.

Thanking vou,

Yours faithfully,

Sd. 3070522000
(KAMTA PRASAD)
Scientist, Agril. Extn.
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i)

S AR Ss UL AL Yo ALdu LIdRUL, Jomb Daector 1O A Mizorary (enlr,
Nolasib. Govt. moncy has been lost along with some of my personal helongings and
money Rs.5000i-.  Since lock of my residence (Quarter No.2) had been cul in m
absence on 5" April; 2000, Duc to missing of Gowdt. money, on 7" April. 2000 T have
requestcd him (Ncrox copy of the letter altached herewith) to withdraw (he money lor
paying labour wages but he did not take any action. Howevre. vide his Ollice Note. No.
RC (MZ) Pr153:97:5624 dated 19th May. 2000 (Xerox copy attached) he has charged
me for non-payment of labour wages. Under these circumstances only he is responsible
for non-payment of labour wages. 1 would like to request vour Kind honour that Joint
Dircctor: Dr. . NS Azad Thakur mav kindly be advised for arranging the payment of
labour wages at the earlicst. Since labourers are pressing hard for their wapes and
coming to office as well as my residence frequently.

Sir, it is stated that Dr. Thakur and others are trving to distort the facts and rr anipulatis. 3
the documentary evidences. For vour kind consideration 1 would like to bring the same
in kind notice of the competent authority as undes:

As per office order No. RC' (M7) E‘34/86/5490 dated 22.3.2000 (Nerox copy of original
order attached) he has alloted quarter no. 2 to me without my any request application
and taken the decision for shilting of Schicntist [lome to Block “13° Q. Noo S&o
(Newly constructed Qr. I'vpe-3) on the basis of Office Order No. RC ((r) 39 pt. Dated
11" Feb., 2000 without providing a copy of the same to the i/c Scientist Ilome. 1.
original order he has neither given any instruction to i'c Scicntist 1lome for shifting nor
given the copy of the same. But after a laps of nearly 1 month. on 3™ Niav. 00
another manipulated copy ( Nerox copy attached) was given o me. In which he nimself’
M "copy o™ portion of the order * ¢ Scientist 1ome for carly necessary action™.  In
this manner he is trving to distort the facts and shifi the blame to me. e is doing all
this to legalise his illegal action by misusing his official position.

In the order No. RC (MZ) £/34.86°5502 dated 3™ April, 2000, he instructed “lormer i ¢
Scientist’s Home” (Who does not exist since he did not removed m from the ve ship of
S.H.) for shifting of materials by 4™ April, 2000 without mentioning the name of the
person to whom the charge should be handed over (Since T had been labelled as former,
then another person must be named for handing over the charge.).  Dr. K.
Laxminarayana, i/c Estate along with . Dircctor lefi the station on 4™ April. 2000
without any information to me. Since position was not clear regarding the handing over
the charge, I can not throw away the Govt property. s per the carlics orde: | oo
responsible for the items of Scientist Home. in case of any damage. loss 1 might have
been held responsible. Morcover. since 3™ April, 2000 (AN) I was not Leeping well &
taken leave on same ground (Documentary proof attached). When I am not well how ]
can do the shifting? Therefore. it is clear that Dr. Thakar and others made a criminal
consipiracy against me well in advance to humiliate me. nflect the losses and frustrate
me, since [ am not abelting him in his corrupt and illegal activities. It compelent
authority permit me I can lodge forial complain in writing.
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A AR SY O ML Thakr. Hie himsell as heepmg and using Ciont materials seoms
(from spoon to colour T\, VCR. etc.) belongig to Scientist Home Olice sice his

Joining at his contre. Sir. whatever has been mentioned in forcgone tines ot ths para

does not mean that | was also intended to keep the Giovi, property tor mv personal wse.
My intention was to shifl the (Govt. material as per procedare and requestad the <ame o
Dr. Thicker on 5" April. 2000 also. that I will mv self shifi the same after proper
verification and preparation of inventory list after recovery from iliness. But he did not
pay any atlention.

, -d . . . ‘e .
When on 3™ April. 2000 it has already been instructed (o shifi the material up 1o 4"
April. 2000 then in my opinion there was no need to constitute the comimittee on same
day itself. Some of the committee members are nol even eligible to be included in the

. . . . . b .
commuttee. As per my knowledge. the said committee was constituted on 7' April.

2000 in back date of 3™ April, 2000. Since no body could able to show the copv of the

-1l . . .
order on 3" April. 2000 at sy residence even after my request (o all concerned.

In view of the above said facts it is clear that Dr. Thicker 1s involved m distestion and

manipulation of the facts. Therefore, it is carnestly requested to vour kind honour that e mayv
he stopped from doing the same.

Sd30.05.2000
(KAMTA PRASA)
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Office Note NoO.RC(MZ)P/153/97/5674 &. red 19th May,zooo
My letter dated 7th april,2000
Copy Of Fo.l.R

Office order No.HC(MZ)B/X%X 34/86/5490, dt.22.3.2noongrox or
original order),

Office order No,RC(MZ)E/34/86/590, dt,22,03, 2000
(xerox copy of manipulated order)

Office Order NO.RC(MZ)E/34/86/5502, Gt, 03,0&.2000

Office Order NOLRC (MZE/75/86/Vol.1/5166, dt, 6.th Nov,'99.

C.L apnlication (3 Nos,)

0,P.D cards(xerox copiy)



THDIAN counery,
ICAR RESEARCH
HINORAYM CENTRE

- JINVEXNORE — 4O

RECISTERED

OF AGRICILIIRAL RESEALCH
COMPLEX FOR N.E.H. RECTON
:KOLAS TR~79g 081 (MI"Opap)

LR '

NO.RC(12)P/153/97/ 5% D Dated Xolasib,the 13th,June,
Subz- Loss of R$.10,000/~ regarding,
Refs~ Your letter dt,3095.2000°

With reference
has been received by the
loss of the office money

thousands)only.

You are hereby
amounting RS,10,000/~ i
Of the letter failing wn
taken as per rules,

-

Toy”

Shri.Kamta Prasad,

Scientist(AgriloExtn)

Bilwar Hamirpur(u,p,

Copy toz-

to your letter dt.30,5°2000 which

'2000

ubdersignes o 13.6.,200 Yegarding

amounting R$.10,000/-(Rupees ten
M '
asked to refand the Office rone v
N

thin one veel after the receipt

ich dlsciplinary action may be

>

).

A&%*¢>/
( W.s. azép THAKIUR )
Joint Dircctoro

e

1) The Director,Icar Res.Complex for NEH Region,umroj,

Road,Umiam,Meghalaya for his xing informationo

2) The Finahce & AcCcounts Cfficer,ICcap Res.Complex
for NzH Region,Umroj Roangmiam,Heghalaya for his
kind information.
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ST T ANNE XURE -
TRUE COPY
Regd.

Dated: 30" June, 2000
To
The Joint Director
ICAR Mizoram Centre
Kolasib-796081

Subject: Loss of Rs.10,000/-
Ref.: Letter No. RC (MZ) P/153/97/3720 dated 13" June, 2000, received on 26.06.00

Sir,

With reference to above cited subject it is stated that your kind office is responsible for
foss of Govt. money as well as my personal money amounting to Rs.ISOOO (five thousand) only,
along with some of the personal belongings. For that illegal action FIR had already been
lodged. Due to loss of my personal money I am facing the financial hardship, therefore, it is
requested that the same may please be refunded to me at the earliest.

Further, it is requested that this type of official communication may please not be seni
to my home town to disturb my family life at home town & harass my family members.

In view of the above said facts it is requested that above referred letter may please be
cancelled since I am not responsible for loss of Govt. money.

Submitted for kind perusal at your kind end.

Thanking you,
Yours faithfully,
Sd./30/6
(KAMTA PRASAD)
Scientist, Agril. Extn.

Copy to: ,
' 1. The Director, ICAR Res. Complex for NEH Region, Umroi
Road, Umiam (Meghalaya).



' T2 T ANNEXORE =1L J
(TRUE COPY)
- . ,
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX FOR N.E.H. REGION
MIZORAM CENTRE: KOLASIB-~796 081:MIZORAM
NO.RC(MZ)P/153/97/5787 Dated Kolasib,the 20tk July,200(

REMINDER

In continuation of letter No.RC(Mz)P/153/97/5720,
dt.13,6,2000,you are hereby asked to refund the office money
within 10 days amounting to Rs,10,000,00 (Rupees ten thousand)or
which you have drawn fof construction of underground water tank
and misappropriated,failing which the same will be deducted in
two equal instalments @ Rs,5000/~ per month from Your salary of
'August & September,2000,

-

To,

Shri.Kamta Prasad,
Scientist(Agr.Extn,),
Biwar,Hamirpur(u.pP, )

sd/-

( N,S. AZAD' THAKUR )
Joint Director

Copy toz-

l. The Director,ICAR Res,Complex for NEH Region,Umroi Road,Umian
Meghalaya for his kind information,

"2, The Finance & Accounts Officer,ICAR Res,Complex for NEH Regic
Umroi Road,Umiam,Meghalaya for information,

3. Cashier,ICAR Mizoram Centre,Kolasib for informatisu,

&y
Qg%i;\ﬁ\(r@b o 0o0ooe 2vd J s

End.No,RC (MZ )P /153/97/85 5" Dated Kolasib,the -29th~guly,?

Shri.Kamta Prasad,Scientist(AgriloExtn.),ICAR Mizoram
Centre,Kolasib for information and necessary action,

( M.P. RAJAK )

Asstt.Administrative Of€i-er
| !

1ﬁ
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f DIV = N () "/,: -
S 2.9 _ WA A .,,\___‘;l;.g CONFIDENTIAL

\)fﬁa*h‘- 'fu : o Nated Kolasib,the 14th Auguste, 2000 \K

/ .'To. - ‘ . K '

cel s ) . i

-, : . - :
Sees e e s U the Joint Ddrector, T v
{jh*i}&f;gﬂ_rf;r' «fZHICAR'Research-compleX‘fo:‘NEH Region, .

ST G e (T . Mizoram Centre, Kolasib

. ' . . . *
. b ! - . . ' . . .
’ )

R ;;;'Ref: - 1, Reminder-issued vide letter No.RC (M2 )P /153/97/578

L. . dated 20.7,2000, vide Endt.NO,RC(Mz )P/l 53/97/5845,
‘.,'; .'_'.; " . ;7&;"1/0\)1 fo e~ dated 3. 8.2 000 ' . .
.J"f ' - 2+ My Registered letter dt. 30th June,2000 and earlin
_ ,‘ s - repliee, o : '
5 ' " ‘_5‘.-':!7»?4. Mo, ! ' {v. . ' o L ’ .);_ " ' ‘e ’
' G. ,1Iﬁ . Suby - los§ oprs.lp,poo/Q reg, Lo T S
J 'ﬁ,i{u;;a"* With reference: o .the ahova cited_subject‘itﬁiqqatabd
TR sy Tas, unders : BT N
e TR oL o C s
P I have already explaincd & brought to-the notigc of

. hicher authorities vide my earlier letters ‘for Jo. .. .
v Of Govt, money'alongwith my personal money &“bBelor,-

.+ gings due to highyﬁqndedness of ryour kind authority,
:'_ - .The FER has already been lodged with local Police. - "

4 ' " Since I ‘am not:responsible for the lose of Govt,
o ... monay, thersfore,. it is requested that it should not
i T =1 be deducted from my sala till“finalisation?oﬁ;;he'
.’ _.a.; ' case. S - ‘ T '._4;_'.» . ) . V"*:‘l\'«‘ - o '_ ' .,1—_"-'-____ :( .
¥ -t ' , ” T o | "t
Y

$ TR mJLﬁ'Z.. -, Since loss. of - the money had heen brought.to the .notic.
;‘éj'“;?g%;ﬂ,{f‘-}v~" of'tha'higher‘authoritieﬁ.immediately.hence'the"chanc,

T A that it has bean miseppr ated by mo ara baseless & por
b oo SRS e to malafide intentiofs to hari'ass me,’
“fr AP A ’{ Jal-a - . . . ' . “? '.C‘ I

- - ?\h)é_ f N

;,:g.,‘y-';i‘,ag I could not understand that when matter is.under inv
e . wi e, stigation by locsl police, how the order for refund/

"*hﬁ?iwiﬁ‘ T g Yecovexy from my salary ha'¥s: been issuea’y .

Tenl N I view 0f the above said facts & circumstances. {1t 4«

: + , -+ ‘'clear that I am not at all responsible.for loss of Govt.money
e %, 80 I can not refund the same at this stage., The arbitrsry rec¢-
et "~ -overy from my salary. is 1illegal therefore, it is requesta:d t.
G, Ml the same should not be made effective, - _ : .

Yy

N
PO N

- LR

Lo

- 3 Afi{:' - hﬂ, Submitted. for kind perusal & considaeration at yvurll
fngﬁf::7>;;»kindiend; an advance copy .-has .already bean sent. ro the Dix. -
"L ‘2?”Edgﬂ%echor,.ICAR.BGB. Complex, Umiam, - ' e

. Thenking you,

‘ P ZTour's fait 11?0‘ )
B o o dPZ o

e 1% . (KAMTA PRASAD ) ,
cnATEL r | , Scientist{Aagril.Extn, )
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— 20 - ANEXURE - T3

/v | -2 W

copy. tot . | _ - .

C . The Director,ICAR Reusarch Comolux for NEN rRaglon,
_ Ulavmraizéoad, Uniam(Barapani), Meghalaya £or hirs kind perx: onal
“oowc o rintervention, ‘Since D Nlo8.Azad Thakar, Je.Dircctor,fCAR,
- -~ Mizoram Centre is trying to breach my fundamental right of
e T dgeteing wages in full*uby ordering sthe abbitary recovery
. U £rom. fy galary .againstathe Govi, money .which has beaen lost due
Ly D ko his own 4llegal ectivitiec, I would.like to request you/kind
R ol i vhoaour that gald 411egal; recovery, may ‘please not be made esrfec-

' wmfgizk .tive till £inalisation of the matter, Further Sir, I would lik

_ ... o request that: kindly: do'gJustice with'me and safb me from fur-
Cen U harrassments This 4s not the £ixst time, in earlier occassiong
.+~ . also.he has done the game by .ordering a recovery of R8.250/~
e U against a genudne bill of my tenure as I/ec.J,D., Due to interves

. tion of FAO he has pald back the same since it was absouletely

77 arbitrary and fllegal, Morwover, RE.77/=against the water and
0 glectricity charges of Scientist's Home. had been deducted 11l¢-
o ally & vield as Shil Kajesh Rimar o Bolentist{ngronony)ts sale/
v eszof»dune,1999sain fact it should be ‘pald by the office

N

{ K2MTA PRASNY )
Scientist (Agril.Extn

e
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INT IAN COUNCIL OF AGRICULIUIKAL RIS BARCH
IC2P. RESEARCH COMRLEX FOR #,., .M. RICION
3 MIZOIAM‘CENTRE:KOLAFIB: 796 081:MIZORAM

NO. RC(Mz)P/153/97/ § #%6 Datdd Xolesih, the 23rd Auc. 00,

MEMORBAND U M

TSN e o e dn ey e e

With reference to Yyour letter No, nil Gt,14.5,00
YOu are hereby informed that YOl have faile¢ to Genorit
Rs. 10,000/~ (Rupees ten thourand)only m ant for construction
Oof the undercroundn water tank till date, Hence, Rs, 5,000/-
will be deducted from nour calary for the month of September
an¢ Rs. 5,000/~ from your falary for the month of October,
2000 so ar to enable thas office to continue the construction
of the underground well within ctipulated time,

To S
Shri Kamta Prasac,
Scicntist (Agril,Extno),
ICAR Mizoram Centre ,Kolasib, Mﬂ
‘ ( Moo AZAT ThiANUR )
woint Director
VY
‘/
Copy to 2=

l. The Adminictrative Officer, ICAR Res, Complex
for NEH Region, Umroi Road, Umiam, Barapani fcu Kind
information and necy. action,

&
§§b 5y 2. The Finance & Accounts Officer, ICAR Res, Complex,
gf . for NEH Region, Umroi Rozd, Umiam, Barapani for

Qgﬁw - information,

3. Dealing Acsistant (Pay bill) to dcduct Rs, 5000/~
€ach from his salary for the month of September &
October, 2000,

WY
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e N % ‘ st anstys *-yunal t
i § Central Administ*d yy TT-OU0E o .
e, : . ) g
. IN THE CENTRAL ISTRATIVE, TRIBUNAL (. o %.: 3
) R ) ‘ ' .‘Q '1;'_1 . &2
GUWAHATI BENCH SUGUWAHATI "7 | A dg
_ . . Ry 8¢ &
0.A. No. 280 OF 2000 SR
o _ ¢
Shri Kamta Prase_id '
.¥nion of India & others
. - AW co0 a . ‘
IN- THE MATTER OF '
> - Written statement submitted by

. 'respondants No.l and 4.
The respondents beg tc submit the written
statements as follows ;=
o :

1. "' That with regard to paras &1,2, 3 and

4.1 the respondents beg to offer no comment . L
2. That with regard to para 4.2 the res-.
pondents state that, hie performance 1s absolu~-
telir not to the satisfaction of 'all concerned,

often he makes false and fabricated complaints

against _subordinan'tes with malafide intention

e B - | |
‘ to harass them, In this context a copy of the

(Y e worey by explahation dated 22.10.1998 given by Shri

\ > M.P. Rajak, Supdt. of this Centre in response

| W to 'the compla‘int subm;ltted by‘ the applicant

—
Y

<

NPV N
RN

6‘\"?(9\.,(

.o% -

e

VS c?©

~ against him will show the malafide and vin- -
o dew dictive atti#ﬁde of the applicant. From this it =

25%4g also seen that how he created problem for
91,,@'%’\'\/\ Vm ’ i :
v the nommal functioning of the Centre by illigally
A b locking the rooms. The applicant also made all;

1

g _.«r{ egation against a Driver s?:ri Sankar Rana,

) yeh g o , -

i Contd. s 02/“

£

Ny



.gfter eﬁquiry it waé,fbund that allegaticn was
falsé'and for.such false allegation against  \ .
a driver the applicant wag warned by respon=-
dent No, 4 vide No._ac(mwha/as/mza
dated ‘26.5’.199,9.;, As a Chaiman of the Comr-
ittee for the”c0nstru¢tion oﬁAandergrQﬁég_

\waéér{tank; the applicant misused his power
and authority for which he was éeréed a Memo~
raﬁaum No. RC(E)3/98 dated 29.5.2000 from the

, Director, ICAR Research Ccmplex for NEH Regiono'

' Umiam, Meghalaya. Hence his claim that he
continued to ﬁerfoxm dutieslto the gatisfaction

of_éll concerned is totally fa;sé.

ot 107§
Copy of explanation,is anne-

~xed hereto and marked ae

Copy of letter dated 26.%.1999
i

isfannexed\hereto and marked

as ANNEXURE- II,

Copy of Memo:andum dated

29}5,2000 is annexed hereto
- ' and marked as ANNEXURE-III '

(. ' 3., That with regard to para 4.3 the res-
pondents . beg to state that the Joint Director

of the Cégtre has to initiate.qg? developmental

Contd,..3/-



activities/WOrk; with the co-opefation of all the
starf members.‘ That statement made by Sri K.
Prasad that he took up various deveIOpmental ac~
tivities 1is far from the truth, sri K, Presad'

appointment as a chairman of the committee for

" the construction of underground water tank is

ual and as per the - office procedure as he is
’the senddr most amongst the Scientists at this
bearp
Centre. After appbint&dg his as Chairman, he
.has mlsused his power and showed incompetence
for which the Director has issued a Memorandum

as mentioned in para No. &2,

4, -~ That with regard to para 4:4 the reg-
pondents beg to state that for smooth €unction=-
ing of the Centre the Joint Director has to

allot/distribute some of the dnties/activities

* among.". ‘the existing Scientists as per the usual

procedure. Consequent upon the transfer of
'Sri Rajesh Kumar, Scientist (Agro) to the ICAR
Resesrch Complex for NEH Region, Umiant Meghalaya

‘Sri,K.Prasad was made incharge of the Scientist .

' ‘Home vide Office order No. RC(MZ)E/7§786/VO1.1/

5156. dated 06.11.1999 to look’ after the manage- "

ment as stated.

5.0 That-with regard to para 4.5 the res-

pondents beg to offer no comment.

Contd,..4/=
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6. That with regard to para 4.6 the res-

pondents beg to state that Sri K.Prasad has

joined at Mizoram Centre on 03.02.1998, Soon

" after joining he reguested the Joint Director

to allow him to stay in the Séienéist Home for -
the time‘being and the Joint Direétor has allowed
accordinély._ But affer_oééupation of the Scienti-
st Home, Sri K.Prasad admantlé continued to stay
vipléting'the norms and regulatioﬁé of the
séientiét Hcmé'énd also defy1n§ the orders of
the'Join; Director issued to him time and again -
for vacation of the Scientist Home, vide Office
order No. Rc‘(mz)E/%/as/asos. dated 17.10.1998
and No. RC(Mz)E/34/86/4686, dated 15.05.1999 ,
and 8r1 K.Prasad's reply No. Nil, dated 19,05.1999
and Office order No. RC(MZ)E/34/86/4714, dated 24.-
05.1959, This proves his cont inued unauthorized

occupation of the séiéntist‘HOmeAand‘the defiance

. of the orders of the Joint Director. . The continued

occupation of the Scientist Home by Sri K.Prasad

created problems for the Joint DireCtor for its

_ maintenance and accommodation to the visiting

Scientists and other Officials, Since Sri.

.K.Prasadlhas occupied the Scientist Home illegally

and hence the difficulties were brought to the

notice of the Director, ICAR Research Complex

for NEH Region, Umiam, Meghalaya for his approuél

| Contd. ) 05/.
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to shift the Scientist Home t6 the newly cons—

tructed Type-III quarters of this Centre to
accommodate the visiting officials. ?he
Director has considered and conveyed his app-
zoual vide Officer order-No. Rc(c)39/79(pt),
dated 11 02.2000. Accordingly the Joint s

Pirector has issued an Office order-No. RC(MZ)%

P/34/86/5490, dated 22.03.2000, wherein the

 existing Scientist-Home (Qaarter-No 2) has

ibeen allotted to Sri.K.Prasad as a residential

quarter and given directions for the shlfting'

of thé materials of the Scientist Home to the

newly conatructed Type III‘Quarter-positively

on or before 31.03.2000. From the aforesaid
facts and circumstances, it can be concluded f
that the 1ssuance of the above Office order
was esaential for the maintenance of the

SCientist H0m€, but not to haras Sri K.Prasad

' dg alleged

Copy of office order dated
17.10.1998 is annexed hereto
and marked as ANNEXURE-IV.

Copy of officeuorder dated
15.,5.1999 -is annexed hereto

and marked as ANNEXURE=-V,

Copy of reply dated 19.5.1999

. as ANNEXURE-VI .

is anhexed,hereto and marked |



Copy of office order dated
24.5.1999 is annexed hereto

and marked as ANNEXURE-VII,

~ - Copy of office order dated
11.2.2000  is annexed hereto-

and marked as ANNEXURE ~VIII.

Copy of office order dated
22.3.2000 is annexed hereto

and markéd as ANNEXURE-IX,

7. -~ That with regard to para 4,7 the res-

- pondents beg to state that the statement given

by Sri.K.Prasad is self-motivated. The Scien-

tist Home does not mean only the home 1.e.

Quarter alone, but also include all the male;ials

of the Scientist Home e.g. furniture, TWV,,

' reffigerator, utensils, gas stove and cylinders

etc. During his illegal stay at Scientist Home

for the period from 03.02.1998 to 01,.04.2000

Sfi.K;Prasad slso utilized the m@terials for

his‘persdnal purpose, Hig intention was for not

vacating the Scientist Home apart from creating:

problems for its maintenance and also tio utilize-

~ the materials for'his personal purpose. As per

Office order‘date§$22.03;2000 he occupied and .

submitted the occupation report:-on: 01.04.2000

§ .' ‘ / ‘A € A gt ,‘_" FIEN Contd X 07/-’



but he did not hand over the m«aterials lving

in. the Scientist Home.‘ Morever, he did not allow
the staff members to shift the Scientist Home
materials because he wa;xts to utilize those
_materials.( As he stated " the saa.d Scientist
‘Home already been shifted to another ‘place

but some fumiture was 1ying in the ‘said Quar-
ter No.Z" from that it can be ascertained that
Sri.K .P::asad alongwith the occupation of the -

) quarter also ;:etained all the materials of the .=
‘Scientist Home. o
8. That with regard to pax:a' 4;8 the res-

._ poridents beg to state that Sri K .Prasad ille- "
gally retained aﬂ the materials of the Scien-'
:t-is;t ‘Home and created a problem to the Joint
Dii'ector for its maintenanc_*e.: ‘bltima&elv,- the ’

: Joint Director has constituted a eommittee vide
office order No. RC(E) 34/86/5526, dated

03, 04 2000 for the physical verification and
shifting ofp the materials of the Scientist

Home. Accordingly, the conmittee menbers have
physically verified the materials of the .
Scientist Home at around 8.00 A.M. on 05.04. 2000
in the presence of Sri K .Prasad. made the :i.n-
ventory of the matentals and shifted to the newly

,; constituted Scientist Homme. '‘The gtatement made

Contd...8/~
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- b& Sri;K.Prasad that'during his absence the

,Joint Director cut the lock- of his regidence

and took away Rs. 15,000/- and other belonqing

iis absolutely false and fabricated with mala-

fide intention. %hile the committee members

egproached'in pursuance of the‘above Office

I,ofder, Sri.K.Prasad was personally present at

"hié qua;ter;:therefore the question of cutting

ofilock'does not arise. Sri,K.Eraead lodged
a"false'and fabricated F.I.R. at. the Police
Station, Kolasib against the Joint Director

and other staff members of this Centre with=

- out informing the office. Police investigated'

the case and found that charge in false.,

Copy of the office order
dt. 3.4.2000 is annexed

as ANNEXURE=X,

9.i That with regard to para 4.9 the res-

pondents»hegAto state that, he wrote a letter

'dated 7.4.2000 to the Joint Director to

arrange an amount of ®,3000/- for payment

-of'fhe WGrkers it not justified, because nei-

ther ‘the Joint Director nor his staff have

' stolen money/other materials from his resi~
" denge. In fact thekapplicant received a cash

amount of R.10,000/= (Rupees ten thousand)

only on 16.3.2000 from the Cashier for the

Contd....9/=



~ purpose of payinc,the ﬁages‘of'theuworkers
'engaged»for the construction of'the’undergro-
: undeeter.tenk in the Centre, But the appli-

v,cant-&id not pay. the weges'toithejworkers after

receiving the'caeh money., Then'after 20- days

M

from the date of receipt of the cash money
Y i —— . Nx____——_

i.e. on 5,4,2000 he lodged an F.I.R, against
. "—____.._—-——‘—'—'\

~~.

‘the Joint Director and other staff that they“

ccmmiﬁtedrtheft<in-his residence . #he . .

Police i : ed the case and found that,

the case is false. The applicant. neither |
4——-—-—--——“‘_““—-—-’ .

informed the office why he could not make the

‘payment of wages to ‘the workers between

©16.3.2000 to 5. 4,2000 (i.e. on- the day he

1odged the F,I.R.) nor he'depesited the money

in the office Cash Chest which is more safer

than keeping elsewhere. In the above said
» circumstances the Joint Director was not satis~

.fﬂed with his eXplaoetion_and hence he 4id .

not draw the extra contingency amount for

- pajment of wages fo_the workers,

10. . That with regard to para 4,10 the res-
pondeﬁts beg to state that the Joint Director

issued the Office order No. RC(MZ)P/153/97/5624.
dated 19.05.2000 asking Sri. K.Prasad for expla=-
ngtion for non payment of wages to_the workers

engaged for construction of undergpound water

tank only after the workers approached the

Joint Director. Even though Sri.K.Prasad

| received the office money for the sa;d pur-

pose, but: failed to pay the wages of the

Contd... :
10/
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"workers engaged by him. Iesuance of the said .

Offxce order is a part of the administration

but not to harass Sr1 K.Prasad as alleced by

| him. In fact Sri.K ,Prasad has lo :
F.I.R, to sgbstantiate his misapprqgriation

g

~and subsequently requested the , Joint
»Dlrector on 07.04.2000 for an additional

amount or . 3;000/— towards the wages of the

‘workers with an ul;erior motive to Llame

andlmélign the image ofﬂtﬁe Joint Director.

11, That with regard to para 4.11 the res=-

pondents beg to state that the workers approa~

ched the‘qoint'Directoi;onCe ‘agaig and pressed

‘hard for their wages and sri.K.Prasad did not
‘respon&-to the earlier Office order and hehee

_the Joint Director asked to explain the reasons

for nonpayment of wages to the workers vide
Office order No. RC(MZ)P/153/97/5614,3ated
30;05;2600 as per'the office procedure but not

to harass Sri.K.Prasad as alleged by him.’

-Therefore Sri.K,.,Prasad's statement that the

Joint Director is harassing him throughout -

his service carrer at‘Mizoram Centre is

_ absolutely false, baseless and beyond the
facte. | ' -

12, " That with regard to para 4.12 the res-

pondents beg to state that the statement made

CQntd. . 011/"'
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'bylgri.K;Prasad”through~his repregentation dated;
30.05.,2000 was baseless and'far‘from.the actual

facts and iﬁcidents. In fact he has misappropr-

iated the of fice money for his persona] purpose

and blamed the Joint Director for obvious reage-
ons, Hence .the explanation submitted was summ-

arily rejected.

13. That with regard to para 4.13 the res-

pondentsvbeg to state that soon after joining at
this Centre, Sri.K.Prasad indulged himgelf in

nefarious activities, which were contrary to his

_dnties’and responsibilities, Asialready mentio-

nedlhe has unauthorisedly occupied the Scientist
Home for more than two' years, defied the orders

of the superious. harassed the subordinate staff
1odged false and fabricated police case against~
his superior and other staff members and locked

the office on working day ete, The above acti=-

. vities are contrary to the C.C.S rules, The

Joint Director if wanted to harass him he could

have initiated the disciplinary action against
him much earlier but he did not, because he wast
stpetﬁetic to his subordinates’and settled

all the disputes amicably. The Joint Director's
main concern was to run the Centre smoothly |
and;peacefullya The_issuaoce of orders to Sri.
K;érasad,to<vacate the Scientiwt Home, creation
of.oew~8cientist Home and allotting the old
Scientist Hoﬁe4(Que1ter-No{2) as his residential
quarter apd ultimately shifting ofAthe materials

of the Scientist Home to‘the»newly created
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Scientist Home are part of the Joint Director’s

,responsiﬁilities'for its maintenfance but not

iofhafass him as stated, It has already been
categorically stated that the shifting of the
materials was done by the committee members

in the presence~of sri.K.Prasad and_breaking/

cutting of lock as alleged by hiﬁ is abeolutely

false and fabricated.

14, ~ That with regard to para 4.14 the res-

ipondents'beg té state that since the explanation

submitted by Sri.K.Prasad was not satisfactory
and hence the Joint Director issued another-Off-.
ice order No. RC(MZ)P/153/97/3720, dated |
13.06.2000 to refund the misapperriated office

money which is a part of the administration.

15. ° . That with regard to par‘a 4,15 the res-
pondents beg to state that once the Government
money has been received by Sri.K.Prasad and

thus misappropriated by him, it _is the respon-

Asibility of the Joint Director/Drawing and

Disbursing Officer (D.D.o ) to recover the

office_money and to‘complete,the assigned work-

within the stipulated time., Since Sri.K.Prasad

was on leave, it was inevitable to the Joint
,DiieCtor'to commnnicate’with_him to his leeve '
addrees‘fegaraing refuﬁd of effiee money con-
gidetinguthe £écts and circumsiances. Therefore,
the explanation given-by‘sfi.K.P:asad vide his
letter No. Nil, -dated 30 .06 .2000 -regarding the

‘ \. ’ o ' ) . : Contdcooolt3/-
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logs of official money is misleading and hence

not acceptable,

16, °  That with regard to para 4,16 the res=-.

poﬂdents bég to state that the explanaiion given

vby_Sri.K;Prasad on 39.06.2000 was unaeceptable

and_disagreeablé to the Joint Director, thus

he has 1ssued-dnqther-0£fice orderﬂNo. RC{MZ)P/
153/97/5787. dated 20‘.07 2060 asking him once
again to refund the office money to carryout

the pendlng construct;on work.

37, hat with regard to para $.17 the res-

pondents beg to state that the statement made
by Sri.K.Prasad vide letter No. Nil dated »
14;08.@000 was baseless, contrary to the actual

facts, with an intention to delay the refund

. of mondy and to create hurdles for smooth runn=-

ing of the Centre.

18. That with regard to para 4.18 the'res—

‘pondents beg to state that all the statements m§;

de by Sri.K.Prasad regarding the loss of money

. were false, baseless and uhacceptable to the

Joint Director and left with no alternative
but to issue Office order No. RC(MZ)P/153/97/5885,

dated 23.08,2000 for the\recovery of misappropr=-

iated office money from his salary'since he was

‘not refunding on his own.

“IQJ That with regard to para 4.19 the res-

pondents beg to state that initiation of all the.
activities i.e. shifting of the materials of "
the Scientist Heme; issuance of orders for the

refund of official money and its recovery .

3
2



' was necessary and inevitable to the Joint
pirector/D.D.0. from the. administrative point
of view, but not to harass and spoil the sere

vice career of Sri. K.Prasad as stateo by him. ,

'20; - That with regard to para 4,20 the res-
péhdentS'beg'to state that it is a fact that |
SriQK.Ptasad hasfreceivéd‘offide money amounte
ing to £5.10,000/- to:pay thé,wages of the
erkers. It is note ﬁorthly to mention that
| sri.K.Prasad misappropriated the.office money
and lodged a8 false and.ffabricated'F.I.R.-
accusing the Jolnt Director and staff members.
Non refunding of the off ice money by Sri.K. .
Prasad created problem in maintainlng the
cash book" ana regularising the accounts ‘and
to continue the pending construction work,
‘Qn,the other handg the workers, who had
actually wofked were pressing hard for their
wages. Morever all these éctivitiés regard-:
ing this matter has becn informed to the .
higher authorities vide Office letter No,
RC(MZ)C/78/86, dated 22. os.zooo and the re-
covery of the money was done accordlngly
and was ratlfied by the cogfetent authority
10+ Qoco ¢
vide Memo No, RC{C)LC/91/2000, On the basis
Qf'aforésaid facts and circumstances the act of
' dpiht.birector/D.DAD. regarding the recovery
of the‘mqpéy did not/violate the relevant .

rules. The Joint Pirector firmly believed

‘Con"fd. eeo e 015/-
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‘that the theft has never occured-énd thus issued

the orders to refund the money,

Copy of office letter dated
22.6.2000 and Memo dt.
30.10.2006Aare annexed as
ANNEXURE=XI and  XII

respectively.

_21,1 ' That with regard to para 4,21 the res-
pondents beg to state that the Joint Director
also holds the power of DJD.O. Qs such he is
'responéible for maintaining the cash and accounts
_6f the Centfe. Hence, in that capacity the Joint
‘Diréctor has issued the~orders to refund the . -

mﬁséégg;priated office money.

22, That with regard to parz 4.27 the res=
pondents'bég to state that thekdoini Director is
also tﬁeTDwD.o, and so competent to issue the

‘order for recovery of MESHPLE

zizted monay.,

»The highe;:authorities alsoczgzified the action
taken by the Joint Difector. Sri}K.Prasadi -
réised.the issue time and again that the mattér )
is‘undér'inveétigation. In fact he knows the

, factual position whatfhé'has done and impli-

. cated thexinQF ﬁirectcr'and other staff mem=-
pefs for his self interest and to harass them.
sri,K .Prasad filed falge F.I.R. and hatched a.
'cohépiracy with an effort to hide the actual

fact and to malign the image of the Joint

Contd....16/=



47 —

' ..‘15‘ -

Director and'gther staff menbers,  for his

" act of misaﬁbrcpriatidn_of office money.

23, '“". That with regaralto para 5.1
to"5f7 the_xespondenfs’beg'to state that
in view of the statements méde abeve the
appliéant is not entitied to get’ any

-relief.

The respondents further beg to state
that the interim order of suspending the
fecovery of %.10,000/- beracated and the

0.A. be diémiésed with cost,

9 e 0 000 00 - e 68 00 00
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VERIFICATION

I Shri N.s. Azad Thakur, Joint ‘Director,
ICAR Research Complex for N .E.H. Reglon, 4
Mizoram, do hereby .solemnly affim and state
that the statement made in tha.s written state~

ment in paragraphs 54,7 95 1929 21 & Zjare

true to my knowledge and thoce made in paragra-

phsozf é. 8’ a...,,_ﬂ b . are matters of records,

1nformations derived therefmmwhlch I believe
to be true: and the rest en my . humble submission

before thiq Hon'ble Tribunal

c

And I sign this verification on this
S & gay of STt 001,
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~The Joint Dircctor, -

 ICAR Research Complex for NEH Region,
Mizoram Centre, Kolasib

Sub: Explanation s . ‘ .

‘Rers NO.RC(MZ)Extn./Confi/98/2,dated 26,9,98
and the same rcceived by me on 17.10.98(A.N).

Sir,

With due respect and humble submission, I have the
honour to state the following points in respect of Shri Kamta
Prasad's allegation,

That Sir, I did not ask Smti. Lalchhanhimi,Messenger
to called Shri Kamta Prasad which is completély false and
baseless, :

'That Sir as the allegation made by Shri Kamta Prasad
in regard of Key of Maruti Gypsy it is fabricated because on
very tax that day at around 6,30 P.M, 3hri Kamta Prasad while
going to his residence called me in my quarter and askéd me to
keep the keys with me and accordingly in a good faith I kept
the keys with me in my quarter. But sir now it scems to me that
he devised a conspiracy by giving me the keys of the same Maruti
Gypsye :

That Sir in cRarifidation of the said fabricated
allegdation I am humbly revealing some evedent facts which is
‘enevitable for your information., As a Office Superintendent of
this centre I notice that Shri Kamta Prasad with a pre-devised
plan creating various problem in this centre for fulfilling his
- personal desire, I have notice that he mis-behaved with me as
well as with other staffs of this centre many times. I also _
came to learn that he sometimes made Zockout the office and this -
matter I plead for your attention to enquire into the matter,
because on 10,9.,98 he did not allow any staffs of this centre to
enter into The olTicce because he locked all the doors and gates
of this centre and kept keys with him,

That Sir, Shri Kamta Prasad is an ill-manncred and
very haughty and his main intention #8 to harm and this very
fact is clear from his allegation and the contents of his writting
What he has written in the said allegation need a proper scrutiny
and interpretation, '

Thot Sir, 3hri Kamta Pragad is scems to be dindeehtiwe
and his activities and attitude is doubtful because to my hypo-
thesis he intended to get transfer from this centre and to fulfil
of this desire., His intention to'creating problem and harassing
the staffs of this centre. When you remain out of station and to
confirm this vary fact I reguest your honour to examine into the
said matter and scck the opinions of the other staffs and you can
prove the true facts,



In view of the above stated fact and .. cumstanct e

I would request your honour as Head of this ceéntre to look
into the matter in its true perspective and varify the true
facts and do me justice, because the be-haviour of Shri Kamta
Prasad which offended me vary much and the said allegation
which are absolutely false and malafide distress me so that I
may get relieved from mental worriness and perform my duty
properly,

Thanking youy

Your's faithfully,

Dated Kolasib,the ) rods
22nd 0ct,1998, T4
{M. P. Rajak )
Superintendent(A)
Copy. to :

The Director, ICAR Rescaréh Complex for NEH Region,
Umroi Road; Umiam ,Meghalaya for information,

&
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INDIAN com:cxn OF mnzcuummx. mm«km
LCAR RESEARCH COMPLEX FOR NoE,H. REGION
MXZORAM CENTREIKOLASIBs 796 oamuzosw&

.00.

Ry

NO, RC(MZ )c/w/as/// 725 Datesd Kolasib,the 2651\ May, 199,

mmnmnvn

I have gone through your complaint dated 22nd
Mays 199 mmi‘mﬁ on 24.5.99 faram-—yau wherein you “have made
a@&egatiom againet shri Senkar Rans, Driver for his mi e
bohaviour and nonecomplience of insr.rucdons by sht.l Sankat
Rana, E

In this mgard, Y am to say that Shri G.N,. singh
(Tnl) and ghri R, Zokhuma (T-IIZ~=3) who also accompanied in the
sama w,ah:!.cla for oﬁﬁicial duty, were asked to testiﬂy your
camplaint. and they have submitted the written statement that
chri fankar Rana, Driver was anked by the scientint to etop
the vehicle at Diakkewn to collect, quotations and got dmm
thera and hae not misebehaved with scientists in any mannex
rather requested them that he has to proceed for compledod
of other urgent offioial work as assigned by the Joint Directors

_ It has been observed that your complaint against

shed sankar Rana, Driver {s not found proper and jusdﬂed. You
aroe misleading the undersigned by making baseless and £alse
allegations against the above sald subordinate staff and -
trying to cmate unnecessary problems which are hampering the

peaceful adecharge of my duties, It is thus viewed very seriously ”

that .tnnt.eacl of discharging your dutiems for which you are one
gaged, you are rather Andulging in wilful insubordinations
in combination with shri Rajech Kumar, Hence, the undersigned
is compelled to warn you not to mpeat such things in future,
W

( Nere AZAD THAKUR )
Joint pirector

T
gshri Kemta Prasad
 sclentist (Agril, Exf.n.).
ICAR Mizoram Centre, Kolasib,
Copy to"e-

The Director, ICAR Res. Complex for N.E.n. nreglion,
Unrol Roed, Umiam, Mnghalaya for his kind inforw

nau.cm.
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INDIAN COUBCTL OF AGRICULIVRAL RESE#BCH \\&)‘
ICAR RESEKARCH QOMPL¥X FOR N.E.KH. BEGION
UMROI ROAD, UMIAH,=793103, HEGHALAYA

No.hC(E)3/98 Dated Umianm, thel9th June,2000

UEHORANDU H

' It has come to the notice of the undersigned thaet

. Shri Kamta Prasad, Sclentist (Agril. Extn.) of ICAR Research
Complex for NEH Region, Mizcran Centre has issued an office
note No.RC(MZ)C0/84/861 Vol.II/5491 dated 25.5.2000 regarding
construction of underground water fank under hia signetwre as
Chatirmgn, Committee, ‘ :

It appears through the office note that Shri Kante
Prasad, Scientist (Agril. Bztn.) has nisused the power
wherein the Joint Director is the outhority to take the
dectsion, to approve and sign any ofjiciael letters/forders
at his level as per the delegation of powers., T'he matter
.has been viewed seriously.

: - Shri?Prasad is hereby asked to exploin as to why
" disciplinary ection should not be taxen against him a8 per

rules as deem fit and proper. rhe reply shouwld reach the
~ undersigned within 10 days of receipt of tihis Henoo

.

c — .
( W. D, VERXA )
| DIRECTOR o
To
Shri Kemta Prasad,
Sclentist (Agril. Extn.), '
JCAR RHesearch Complex for NEH Regilon,

H#izoram Centre, P.0, Kolasib,
Hizoran. '

Cbpy to s~

v/?;; Joint Dikector; ICAR Research Conplex for NEH
Region, Mizoram Centre, P.0O. Kolasib, Hizoram for

| f}) information.

L
Q-V,QQ\\@@/



B PRH&ﬁL08hpﬁ“R1?lh”}"L“;"Lntﬁ&ﬁﬂ

| JNNExOkRL =1V o Y
57}3 — <z?%1{‘
- \

M14unnm CENTRE, KOLASIR. 296081(MIAORAM) L
NO.MC(MZ)E/}Q/BG/’Z'()(Y‘SH Dated Kblasib,the A74h 06.125.1998 \
| . - i K
OFFICE ORDEH
' Surd Kamta Prasad, Selentist(Agril Expns) and
shri Rajesh Kumar,8olentist(Agro.} who have heen oooupylng ,
the Scientist's Home since there goining in this Centres ;
Therefore, they héve bean agked‘to_Vacate'the |
Seientist's Home inmedintely, They may apply for quarter
and accord ingly allotment will he made to tliems
Ay
NLZ0s
- ( NiidoAZAD THAKUR )
o ' O JOINL -DERCCTOR T
To , L4 ‘ 1
Shri Kamtn Pragad, o | ‘ ‘
Scientist(A%rllabwtn. . S o
ICAH, Kolaslh ' T N
2, Shrd Rojesh Kumar, = SR B
3eient19t?Agroo),fCAH,Kolasth Co | o
gxx
]
i
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- DR EAS COUITL 08 PERTOILTURAL RED ELRCH

IOAR RUSESROM COSHMMIEY FOR MW H, PREIOH

© <. METORAM CTUTDERe ROLRACTRYRE DB1eMIRORIM .
(R X |
e ve (1 /38 /8646 B4 Nated “olarib,the iSth May'99,
BRELELR

fhe follouing ecientific etnff nemborn of Migoran

Cantye hap boan alloted ronidential miertersc as detofled bhalow,
They may ogeupy the quartop dpithe firse weak of June,1999,

£.Ae100 ligme & Tontanotions C hsEaioe s Bleck

1, fhri.Xenta Praced,fclenties(Parilfntn, ) | A

%o  Ehxleit Lamsinerayonagscientist(fofl £ag,) 2 .

3. theigRelorh TumergSclentirt{sgras) 3 A

They rhoaldd elre have to abide by the rulen and
gognlations dn force from time to time hy IUiR amd sleo the
follmwing torme et conddelonr,

1, 10 rukwlutaing or eharing of the sccormodation will be sliowed, -

2, Bloctrict conramntion chargse mm ohargee end any othoy 'c&mm.
ehould be rogilarly peid by incanbent againet his z2lloeed qar _

3, The officer o whom B roridence is allowed rhall meintain the
retidence of the poynirer in clesn conditiom to the cetisfeatofy
o2 the sathority. ‘ ;

8, The allottoe shell Le rerponeible for any damsge/destraction
g the guarhor. -

Be Mo vestock should be meinteined dn the querter/promizres,

&, The sllsttosr ere afvised not t9 encroach farmlend,other then
the uarter plinth erea for gerdening. ,

KR %mxm )

Joint Directoy

Copy tots s
is DhEilZants Praced Salentiet(rgridytinen,) They mey vecste the
%e Phri.injash Yumer,’ clentirt(rgro.) nefontint Home®

B4 ShelJtLominaraysns,”clontisrt(foi} fclence )2or infagmations

8o DArectax,ICIN Res,Complor for WX Pagion,dmrol Rord Maiam,
Magheleya for inforvntion,

8, Tinenes & sctounte O2finer,ICIR Pes,Comolex £or RN regiod,
Umgad haed daismtechelaya for informstion

Go Dealing hpatte (Pry B11),T0AR Mizorom Lentro for Anfomt!mo
Te Corotnter, telsnties Home £0p naeecspry sotion,
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_\ | 1he Joint DlYuT'm'
TCAK Rep- Lom/»llK éorNE)/Ke, 107

Mizavom Cenlye ) Ko(a,o,b 796081
1. Office. Order No.kC(M2)E[3u/g¢/uége L. 150571

S
r Y dave, Thes heonour To Gtale w‘”{ adove. )‘e‘uuma_, 9 dewve haén af/of'e(z

. rc/mlnnf‘mf {/uarfm Nod (Bloct A ) 4n ne.wl wnﬁf‘yudaf/ C’om/;éx Syesn
L)»MLL() on Y& u.e,/(f 9 am Vb‘a ﬂuw; u( t/) 0\4 9, r, e,. Mc ﬁaMc: 9
am very muth mkm/fcol to skiff To //w newod («on/fraa"e}/ (or}ééx Since

g Am (acunfmn }MLLW ins »g in a poom -4 ent accorodation,
Bul a4 /.U, m }f«,,ou_,lulﬁc,joe, He naw(,om/v(m i gf,l( a&:vae-foz% Minloolshs

hagsic amm,f/, /ucl a4’ alen; Af/woaé, road Xevcmf elc. 9 HM%«Y«:

Ye"([/bti/‘t [ o )"‘* {o /Hmvfl« sz!':. orramuﬂe'nf or Munimum La 1¢.
ciMme ww/c()/( ot The 'ﬁ“rl"'/’ Fun/f.u 9 UW“/’/ L\"l“ *-0 ch/tl.t/f +0 Kh’l‘:{é
/z(x/umf‘y ad //te (43'"/( I A 5:1‘:{0.7‘:,0/ Ky

poke Arraviy ermend {ov
i polated place . 9 would Jlees o adgure. you phce dfetn Had ay
amc’r)'{ /()r A//{IL, den+(’/L lél[y/c, Maofle 1 ! [(

Coam A QYT

sladl
é‘ul)hﬂﬁaj ‘{OV /4’&,7 K n(j 60'7/0(/(/74&/)()91 :
Ther ”/“7 701( |

//&\\\ . ypu/z/ ‘604/{&*/@
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Copy Lo
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INUIAN COUNCIL UF AGRICULTURAL Ih3EARCH o

LUAR RBSEARCH CUMPLLX rUR NokoHy RiGLON
MILORAM CENTREt KULASIB-795081(MLAVIAM)

NO.RC(IM)L&/}Q/BG/4V-/C/ Dated Kolosib,the 24th May,99

Subt Request for accemmsdatisn 1Q,Soientist‘s‘
Heme regarding ’

With reference te ysur letter dnted 21,5,99
I am to say that the required wasic fagilitiea 11ke
electrical cennection, water tank for water facility ‘
has hecn previded and approach read, pedestrian path }
are alse available, | | : &\

_ As regards, installation ef iverhea@ tank
capacity 30,000/~ to 50,000/-1itres, it is under
precess, ‘

You are therefere, nsked ts vacate the .
AScientist's Heme and eccupy quarter Ne.3 ef Black® ¢ N
at the earliest i,e, Wy the first wack ot Juné;99 as
per Order NO.RC(MZ)E/jh/eﬁ/AGBG. dated 15:5,99 , Na
further request will bhe entertained, N

Vwtsl
- ( N. 8. AZAD THAKUR )
Te , : ) JOINT DIR&CTOR

ofe ~ )

Shri Rnjesh Xumar,
Sc iﬂnt 18t (Ag!‘a . ) 9
ICAR, Kelasib
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ICAR RESEARCH COMPLEX FOR N.E.H.REGION,

L~ I ROAD, UMIAM - 793103 MEGHALAYA.
NO .RC(G)39/79(pt) Dated.Umiam,the 11th Feb,"2000,
] a
To,

The Joint, Director,
ICAR Res.Complex for REH Region,
MamArem Osntre, Kolasib,

Subt~  Raquest for shifting of Sclentist Home to New .

¥

residential quarters(Type.II) and allotment of -
old residential quarter (No.2) to &hri, K.Prasad,
8cientist (Agilckxten.)-regardlnis- :

Ref t - Your letter Mo.RC(Mz2)JD/2000 dtd, 04-02-2000,

8ir,

I am direcdted to convey the approval of Compétent
Authority to the shifting of Sclentist Home to Mew N
Typa=II quarters as proposed for vide your letter under
. referenca,'

A

Yours faifhfully,

S ) M v/\
L
ASSTT, ADMINISTRATIVE OFFICER
‘ ( ADMN,; ),

ocee
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N0, fe () /34/86/ S7f 920 Damd‘ ¥niarin,the 22nd Mar, 2000,

U eTeT o anmnn

In purruence of the Offies oxder NoRC {2 139/pt,
dt. 11th Peh,2000, Union hs prerent Sfclenticot Hota {Cuiatent Noe?)
ateuld be shifted o RLook 'RY Ooaresr HeWE & 6{nevly consrmicted
Repifentinl uarnex Pynewlil) with imediate effoct,.

, - The prasznt Scolantist Home quariex Xoe2 (018 qtre)
henceforth is alloked &2 Ohri.Xsmta vmnagl,t.rdmust(mx:iim‘x&x)
with he following couditions w.e.€e 1.4.2000. e

‘, . .
!

1, u¥o sghelptiing or shering of e sccomnodation will he alloweds

2. Electyie conranpltion ehargor Wator sharsgas end any other
charges ahould ke mg;u&nri‘y peid hy incasbent sgainnt hie
alloted quarter, ”

3. "he Offtcer te whom p resilence L& ailowed shall maintain the
resitonca of the promtisos in claan condicion to the satisfactory
SF whe rathnrliy. ‘ ‘ '

A, The allottes chall be gasponsinie foxr ony deange/Aostrasilon
of the quarter, - : | _
8, e liveskock shoul@ ba eatnteine@ Lin the mar‘mr/'p:miigm.

6, The zilottest pre sdviead not o encroach farmland, other
than tho quarter plinth sres for gardening,

( 2,0, AZAD THEOIR )
‘ Joint Director
Copy &0 t= ~ ”qf”)\z'
1, The Nireatse,ICAR Res,complex for il Reglon,rarel Romd, Unlmm,
Haghalaya for his Xkind infornation. o :

% The Pingnee & pecounts Officer,XCrR Rm.,comlcéx for HEH nog:lm,;
gmrod Rosd, Untanoghalaya for informantion, ‘ o

3, &hri, Kemta Prasud feiantise{agril, Extn, ) JJCAR Mimoran Gpntye;
Kolﬂaib. . i

4, SBhri, Gl :ingh Mot Ohenxvex(T=I) to #oe thal 21l the mutorial
are rhifeed to quarter Wo, 8 & § befoxe 3ist Maxeh, 2000¢

S, The 1/c Helentistie Home will remzin with the Joint Dirsceox
until fuxthur oxdars i

S, Y/c Entate 0fficnr to ree that rhifting shoald twe comploted
Lefora and on 31lut March, 2000,

e .



Q ANNEX-U u«ﬁ
Y ' S a .

DM COMMCTL OI? AGRICULIURAL RES !"NJ(""
ICER REGEARCH COMPLEX FOR N ¥, H, REQGION
MIZORNM CENERE ¢t KOLISINTO8 081 sMYZORAM

S seae

z-zo.vx(cm:a)12/34/86/ $s24 Dated ¥olasib,the 3rd Aprdl,2000

. A commictee of the £olluwing rembex is hnmby
constituted shder the chaimanship of the Joint Director to
physically . verify the Scientist's Home {tems and shift tha
same from Scientist's Home ((tr.Noe2) £o new 8clentists Home
(GEr,l50.8 & 6): The comittee mombaxs may see L€ the iicms |
sxa not shifted aec por eaxlier order may ehift the samm on
Sth April,2000,

1, O'xe Kolexminarayane,I/c Estate ‘ ~ Membar
2o Bhri,L.R.Pachuen,X/c Farm - - Hember
3¢ Shri.d.M.Bingh,Caretaker Sciontists Home=Momber
4e Bhri.!?urgmh Chanda,lab.Asrtt, « Momber

( 1.8, A&)/-mmam )

Joint 'irectox
e R
Copy tote . '
1.Bhe hsstt.hdm!.nintrative officer(s ).&(.AR rafComplex for NRH
ReglonUmrod rzoad.mnim,neghalayza Lo j.m."rmatiﬂn.
2. All concexrned(as ahova), '

& "
p QQL [LS
S

[ X RN X'
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: CONFIDENTIAL
INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLES FOR N.E.H REGION
MIZORAM CENTRE;KOLASIB; 796 081; MIZORAM
NO. RC(MZ)C/78/86/7 49 | Dated Kolasib, the 22™ June, 2000
To
The Director,
ICAR Res. Complex for NEH Region,
Umroi Road, Umiam, Meghalaya.
Subj : Misappropriation of office money amounting to Rs. 10,000/~ by Shri Kamta
Prasad, Scientist (Agril. Extn.) — rég., )
Sir, .

Most humbly and respectfully, 1 beg to submit the following facts and incidents
regarding misappropriation of office money amounting to Rs. 10,000 (Rupees ten thousand)
only by Shri Kamta Prasad, Scientist (Agril.Extn.) for your kind information and necessary
action. - '

i. On 16" March, 2000 an amount of Rs, 10,000/- was withdrawn by Shri Kamta Prasad,
as incharge Joint Director, to pay the wages of labourers engaged by him for
construction of underground water tank during my official tour to attend the “Jai
Vigyan — NATP Project Meeting” held at NBPGR, New Delhi.

ii. Instead of keeping the money in the office chest and followed by disbursement as per

the needs, Shri Kamta Prasad had asked the cashier to handover the whole drawn

- money to him and received it on the same day (cash receipt enclosed).

iii. I received complaints from the workers engaged for the above said work that they had
not been paid wages towards the work they have executed. Consequently, I issued an
office note (No. RC(MZ)P/ 153/97/5642 dated 19.5.2000) to him enquiring the reasons
for non payment of wages, but he did not respond immediately, then a reminder (No.
RC(MZ)P/<153/97/5669 dated 30.5.2000) was issued to him.

iv. In response to the above cited office note and reminder(copies enclosed) 1 received a
letter (No..Nil dated 30.5.2000) on 13.6.2000, wherein Shri Kamta Prasad informed
that the office money had been lost from his residence on 5.4.2000(copy enclosed). He
further informed that he had lodged a FIR at Kolasib Police Station against the suspects
and he had already informed the hi gher authorities.

I further submit for your kind information that Shri Kamta Prasad did not inform

the incident of the loss of office money and lodging of FIR immediately to the office although I

was present in the station. In fact his main intention was to misappropriate the Govt. money of

Rs. 10,000/~ frivolously, by not paying the due wages of the workers engaged for the

construction work and lodged a false and fabricated FIR .

Submitted for your kind information and necessary action
Thanking you.

Enclose : As above! Yours faithfully, /V, Ué

/ )
(N.S. AZAD THAKUR)

. Joint Director
OYV |

!



é HHEXOLL - Xff *

(e
INDIZN COUNCIL OF AGRICULTURAL RESEARCH: %‘!7
ICAR RESEARCH CONPLEX FOR N,E.H. REGION

UHROI ROAD, UNIAN-~793103; HEGHALAYA

Mo .RC(¢)LC /91 /2000 Dated Unmiam, the 30th Oct.,2000

MENORANDUK

It has come to the notice of the undersigned that
Shri Kemte Prasad, Scientist (Agril. Extn.) has lodged an
F.l.R. against Joint Director and other 8taff membere
regarding loss of R8.10,000/~ (Rupees ten thousand) Govt,
money and hie own property from hts room with the Kosastbd
Pollce Station on 5.4.2000.

Oon the basis of the police verification report, tt
18 found that the complaint lodged by Shri Kamta Prasad ts
Jalse and he knowingly blamed the Joint Director and others
colleagues only Just to mottvate and harm thetr réputation,

Shri Kamta Prasad is hereby warned that he should
not act himself as fatr and clean wheretn he should develop
himself tin future to avotd any unfairmeans towards his super-
tor offtcera and clleagues8 a8 well. He 18 heréby asked to

- refrain from any untoward incétdent fatling which necessary
action will be tnittated against him as deem fit and as pet
rules, o

As 8uch, the ambunt of R8.,10;000/= (Rupeées ten

t;ousgnd) wtll be déductéd from his salary with immedtate
- effect, ' , ‘

S

( K. Di VERKA )}
DIRECTOR i

To .

Shri Kamte Prasad,

Sctentist (Agril. Bxtn.),

ICAR Research Complex for NEH Hegion,

Hizoram Centré, P,O0., Kolasid, Hiszoram.

Co to :~

\//41}% I'he Joint Directer, ICAR iiesearch Complex for NEH

' llegion, .lizoraem Centre, P.0. Kolasib, Hizoram with a
request that the amount of 2s.10,000/~ (Rupees ten
thousand) being the Govt. money drawn by Shri Kamta
Prased on 16.3.2000 o8 contingency advance in
connection 2ith construction of un 'er-ground water
tank may nlease be recovered from the salary of
Shri Kanta Prasad with immediate efrfect with an
intination to the undersigned,

2. ‘he Officer-Incharge, Kolasib Police Station,
dizoram jor informaetion. ’his has a reference to his
& Kolasib P.5. GDE Nool o35.PI dts 071~-10-2000.
3. i'he virector (P), IC4ill, Krishi Binovan, New Delhi for .

information alongwith a copy of Kolaesib P.S. GDE No.
7 03501'31. dtc 07 07002()000
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BEFORE CENTRAL ADMINISTRAlguéwfRIBUNAL.

GUWAHATI BENCH.

DA No. 28@/20043
Kamta Prasad.

Union of India & Ors.

Rejoinder to the written statement filed by the respondents.

1. That the applicant has received the written statement filed
by the applicant and has gone through the same. Same except the

statement which are not specifically admitted herein below, may be

;.treated as total denial.

2. That with regard to statement made in para 1 of the written

. statement the applicant offers no comments on it.

3. That with regard to the statement made in para 2 of the

written statement the applicant denies the correctness of the same

and begs to state that the statements made are not based on record
since there has been no formal enquiry to enquire about the

correctness of the same. The copy of the explanation dated 22.8.98

. submitted by the Superintendent(A) has not been endorsed to the

applicant and hence same can not be taken into consideration.

 Apart from that the respondents have made various swiping remarks

against applicant without any basis as well as the procedure -

prescribed for the same has not been followed. All throughout the

‘service of the applicant, the respondent No.4 for the reasons best

known to him, has been harassing him without any basis. It is

further stated that the memorandum dated 25.6.99 has got no.

bearing in the present case, father it shows the vindictive

14
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attitude of the respondent No.4 towards the applicant. That apart
the statements made in regard to the memorandum dated 22.5.26@@
will go to show that the present respondent have acted contrary to
the rules / procedures and without any basis in issuing the same.
Be that as it may, all these has got no nexus in the present
proceeding.

4. That with regérd to the statement made in para 3 & 4 of the
written statement the applicant denies the correctneés aof the same
and begs to state that taking into consideration the efficiency of
the applicant,:the respondents have allotted several duties of
higher responsibilities to the present applicaﬁt which will be
svident from the Annexure -1 letter dated 6.11.99. 1t is pertinent
to mention here thaf had there been any such complain in reality
the applicant would not have allotted'such an responsible duty by
issuing the order dated 6.11.99. |
9. That with regard to the statement made in para 9 of the
written statement the applicant offers no comment on it.

b. That with regard to the statement made in para 6 of the
written statement the applicént begs to state that the guarter
allotted to him was without the minimum basic requirements like
water Supply, approach road, doors, fencing etc and therefore, he
made a request vide his letter dated 19.5.99 to make the aforesaid
arrangements and to allot the same thereafter.

7« That with regard to the statement made in para 7 of the
written statement the applicant reiterates and reaffirms the
statement made above as well as in the 0A and begs to staté that
the respondents have already shifted most of valuable item of the
said scientist home to another building but due to non
availability of adequate space in the new building some of the
materials are still lying in the said quarter no.z .

8. That with regard to the statement made in para 8 of the

15
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written ctatement the applicant while denying the contentious made
therein the applicant begs to state that in the name .of physical
verification the respondent No.4 cut the lock of his residence in
his' absence and took awsy valuable articles along with
Rs.15,4068/~. AN FIR was lodged to the concerned police station to
make investigation into the matter. Investigation is still going
on to find out the truth on the basis of the said FIR.

9. That with regard to the statement made in para 9, 14, 11 & 12
of the written statement the applicant begs to state that since
there was no cash in hand and hence the applicant was constrained

to make a prayer to pay some advance so that the payments of the

‘daily rated mazdoors can be made.

1g. That with regard to the statement made in para 13 of written
statement the applicant begs to state that the entire action of
the respondents are contrary to the CCS(CCA) Rules, 1963 and same
is liable to be cet aside and quashed. Admittedly, there has been
na enquiry into the matter even nNo memorandum has been issued to
him enapling him to place his say in the matter.

11. That with regard to the statement made in para 14, 19, 146,
17, 18, 19, 24, 21, 22 & 23 of the written statement the applicant

denies the correctness of the same and reiterates and affirm the

‘statement . made above as well as in the OA and begs to state that

the entire action of the respondents are illegal and violative of
various rules guiding the field.

In view of the above facts and circumstances of the case it
clear that the respondents have acted illegally and for the same
their entire action ic liable to be set aside and quashed by

allowing the OA with cost.

16
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VERIFICATION
I, Shri Kamta Prasad, S/0 Late Sumera Prasad ,
aged about 31 years, presently working as. S8cientist Agricul ture

Extension in the Mizoram ICAR Center, Kolasib, Mizoram, do here by

~solemnly affirm and state that the statement made in this petition

from paragraph i ﬁ& 14; are true to
hy knowledge - and those made in
4pafagraphs ' , N " are
l.matters of records, information derived therefrom which I

_believe to be true and the rest are my humble submission before

this Hon’'ble Tribunal.

And 1 sign this verification on .4t. th day of Meyi'Zﬁﬁl.

KaHTA fRasaD

17



